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SHRI OM MEHTA : This is a vital 
question. We will go into it. About the other 
thing, I again assure the House that time 
permitting, we will consider having a 
discussion on Bihar also. If time is there, it 
may be in the first week of September .... 

(Interruptions) 
MR.  DEPUTY   CHAIRMAN   :   It  was 

only  a suggestion  ....   (Interruptions). It 
was very clear that it was only a suggestion  
for  business,   and  the  Minister  is not 
obliged to give you an answer . . . . 

 
MR.   DEPUTY     CHAIRMAN   :      

Mr. Tyagi, what is it you want? .... 

(Interruptions) 

 

MR. DEPUTY CHAIRMAN : The House 
will sit on the 31st August and from 2nd to 
5th September,  1974 . . . . 

(Interruptions) 

REFERENCE   TO    UNUSUAL    
DELAY IN    IXDIAUSSR    TALKS    

ON    LONG TERM TRADE 
AGREEMENT 

SHRI NIREN GHOSH (West Bengal:): 
Sir. through you. I would call the attention 
of this House as well as the Government to 
a very urgent, extremely urgent,  thing.    It  
is reported  that unusual 

delay is taking place in the meeting that is 
scheduled to take place between India and 
Soviet Union to finalize the long-term trade 
agreement. Generally this schedule is 
announced months in advance so that both 
sides can prepare. Last time when Mr. 
Chavan went to Moscow, he wanted long-
term agreements, particularly for specific, 
rare commodities that India will need. India 
has also said that there should be re-
scheduling of debt repayment just as other 
countries have done. We welcome the Indo-
Soviet Agreement. There are better terms 
now. The soft credit of the International De-
velopment Association (IDA), an affiliate of 
the World Bank, amounts to 85 per cent. Of 
the Canadian credit, 90 per cent is grant. 
Sweedish credits 65 per cent grant; West 
German credits 60 per cent grant; from the 
Soviet Union we do not want grants because 
it is a socialist country and they are also in 
difficulty. So I understand Mr. Chavan 
requested a marginal reduction of interest 
rate and payment, that is now scheduled for 
twelve years, to be spread over to twenty 
years. One-third has already been spread 
over. I think this is a matter of urgent 
importance because Soviet credits are 
generally for machine building industry and 
tied to definite projects .... (time-bell) We 
have to import larger amounts of 
commodities from them. This unusual delay 
may cause India harm in its economic plan-
ning. Already the economy is in shambles. 
Perhaps it will never come out of the ditch 
into which you have thrown it. This is an 
important matter and T wanted the 
Government and the people know this. 

STATUTORY RESOLUTION 
SEEKING APPROVAL OF 
CONTINUANCE OF THE 

PROCLAMATION ISSUED BY THE   
PRESIDENT   IN   RELATION   TO 

THE STATE OF GUJARAT 
j     THE MTNISTFR OF HOME AFFAIRS 
  (SHRI UMASHANKAR DIKSHIT)  : Sir, 
with your permission I beg to move:— 



53 Re Proclamation issued      [24 AUGUST 1974] by the President relating \   54 
to the State of Gujarat 

That this House approves the conti-
nuance in force of the proclamation issued 
by the President on the 9th February 1974, 
under article 356 of the Constitution, in 
relation to the State of Gujarat, for a 
further period of six months with effect 
from the 11th September,  1974. 

The House is aware of the circumstances 
in which the Proclamation under Article 356 
of the Constitution in relation to the State of 
Gujarat was issued by the Piesi-dent in 
February last, and the State Assembly was 
dissolved subsequently. Unless Parliament 
approves its extension, the Proclamation will 
cease to be in force from the 11th September 
1974. It is clearly not possible to restore 
during this short period the normal 
constitutional machinery. Therefore, the 
continuance in force of the Proclamation 
beyond September 1974 is unavoidable. I do 
not wish to take much time of the House 
over details but would like very briefly to 
refer to some of the most salient features of 
the work done by the State Administration. 

After the travails through which the 
State had passed earlier this year the pro 
cess of restoration of peace and order has 
made steady progress. There has also been 
a continuing improvement in the law and 
order situation and the Administration has 
generally acted with promptness and firm 
ness. The agitation in the State had led 
to the closure of educational institutions 
and the disruption of academic life. As 
soon as the agitation was called off, the 
State Administration took steps to revive 
normal academic life and activities. 
Arrangements were made to enable the stu 
dents to appear at the examinations which 
were conducted in a peaceful atmosphere. 
One of the main grievances of the 
students     was     the     rising     costof 
meals      in      the      hostels. Special 
arrangements have been made for supplying 
foodgrains and edible oils to the student 
hostels and this grievance has been largely 
eliminated. 

The State Government have been equally 
alive to the need for ensuring adequate food 
supplies to the weaker sections of the 
society through public distribution system. 
A population of about 244 lakhs has been 
covered by over 8300 fair price shops. 
Stringent measures have been launched by 
the State Government to bring out hidden 
stocks of foodgrains, edible oils and other 
essential commodities by launching over 
13000 de-hoarding raids and to unearth 
essential commodities worth about Rs. 3.5 
crores. The State Government had also 
undertaken distribution of limited quantities 
of groundnut oil to vulnerable sections of 
the population at a subsidised price. Due 
attention has been paid to scarcity relief 
operations in the conditions of scarcity and 
semi-scarcity created by inadequate rainfall. 
One thousand two hundred and Uventythree 
villages were declared as scarcity affected 
and another 1363 villages were declared as 
having semi-scarcity conditions. A number 
of relief works which employed over 95,000 
people have been started in these villages. 

The Collectors have also been authorised 
to start scarcity relief works and distribute 
drought relief in areas in which the rainfall 
is less than 55 million metres and acute 
distress is being felt. Old and infirm persons 
and those who are not able to do any relief 
works are being paid cash doles. According 
to the latest reports from the State 
Government, over 8,000 persons were 
receiving such doles. In respect of water 
supply for villages, arrangements have been 
made to supply water through tankers or 
bullock carts. To 172 villages, arrangements 
have also been made for supply of fodder to 
the cattle. The State Government have 
continued to pay special attention to the 
conferment of occupancy rights on tenants. 
As a result of special efforts, over 31,000 
cases were disposed of by the 30th of June 
last, and occupancv rights were conferred on 
14,006 tenants. The developmental activities 
have also received the attention of the State 
Government. 

Recently, the Prime Minister visited 
Gujarat to review the position in respect of 
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agricultural production. Special schemes 
have been taken up to make optimum use 
of agricultural inputs. All restrictions on 
the use of power has been lifted from the 
18th lune, 1974, and active steps are being 
taken to ensure adequate power supply 
during the Fifth Plan. The State 
Government has taken initiative to set up 
important industrial projects through the 
agency of various Corporations under the 
Industries Department. A number of letters 
of intent have been obtained by some 
Corporations. And 11 industrial licences 
have been granted for setting up co-
operative spinning mills. The Gujarat State 
Fertilizer Corporation has been granted a 
letter of intent for setting up a new fertilizer 
plant costing about Rs. 120 crores. The 
proposed plant, when commissioned, will 
produce 1600 tonnes of urea and 1350 
tonnes of ammonia daily. 

The welfare of the backward classes has 
received special attention of the State Gov-
ernment and the stipends of the students 
have been increased. 

Sir, we have circulated for the informa-
tion of the hon. Members a booklet giving 
more detailed information. I have virtually 
summarized the information here. 

The Parliamentary Consultative Com-
mittee for Gujarat has already met once and 
is due to meet again in a few days' time. I 
am sure, the problems of the State 
Administration would be reviewed at that 
meeting also. Since it will not be Dossible 
to restore the normal constitutional 
Government by the 11th of September, 
1974, Sir, I commend the Resolution for 
the acceptance of this    House. 

The Question was proposed. 

MR. DEPUTY CHAIRMAN : Shri Inder 
Deep Singh. 

SHRI MAHAVIR TYAGI (Uttar Pra-
desh) : Sir, I want to put a question to the 
Minister. 

MR. DEPUTY CHAIRMAN : Not now. 
There will be a debate .... 

SHRI MAHAVIR TYAGI : That is a 
permanent attitude of yours . . . 

MR. DEPUTY CHAIRMAN : No, no. 
You cannot just get up at any time. That is a 
permanent trouble with you, Mr. Tyagi. 

SHRI MAHAVIR TYAGI ; I want a 
clarification from the Minister. 

MR.  DEPUTY    CHAIRMAN   :     You 
cannot just get up at any time. 

SHRI MAHAVIR TYAGI : What do you 
mean? 

MR. DEPUTY CHAIRMAN : I mean 
what 1 say . . . 

(Interruptions) 

SHRI MAHAVIR TYAGI :    I am not 
starting any discussion. I am only asking to 
let us know when the elections will be held. 

MR. DEPUTY CHAIRMAN : He is go-
ing to reply . . . 

SHRI MAHAVIR TYAGI : I know your 
attitude; I am accustomed to it . . . 

 
MR. DEPUTY CHAIRMAN : I know. 

Mr. Advani, Let me make myself very clear. 
Whether it is Mr. Tyagi or Mr. Advani or 
any other Member of the House. I cannot 
make a distinction. 

(Interruptions) 

SHRI MAHAVIR    TYAGI   :  There  is 
no politeness. There must be some polite-
ness. 

MR. DEPUTY CHAIRMAN : I am very 
polite but you do not listen to me at all. 

SHRI MAHAVIR TYAGI : That is not 
the way. 
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MR. DEPUTY CHAIRMAN : You 
please listen to me. I am very polite to you. 
What I am telling you is, there is going to 
be a discussion on this; it is not going to 
end with the speech of the Home Minister. 
There is going to be a discussion and 
everybody is going to have his say.    You 
can also speak on this. 

SHRI MAHAVIR TYAGI : No. Did I 
start any discussion? I only wanted to seek 
one small clarification to which you ob-
jected. 

MR. DEPUTY CHAIRMAN : But a 
clarification means . . . 

SHRI MAHAVIR TYAGI : On that we 
will base our discussion because that is a 
basic 

poi
nt. \ 

MR. DEPUTY CHAIRMAN : If you 
want a clarification you will have to get up 
again and make a speech. So, what I am 
suggesting is, give your name; you can 
speak on this. 

He did not use that device; he is a 
straightforward man. 

MR. DEPUTY CHAIRMAN : Probably 
it would have been better for him to use 
those words. 

SHRI LAL K. ADVANI : No, I did not 
say that. He did it in a straightforward 
manner and he requested you. You should 
have permitted. 

MR. DEPUTY CHAIRMAN : I cannot 
permit because under Parliamentary pro-
cedure—you know it very well— .... 

SHRI LAL K. ADVANI : I know it very 
well. 

MR. DEPUTY CHAIRMAN : ... If 
somebody gets up and says "Point of order", 
I just cannot prevent him. I 

SHRI   MAHAVIR  TYAGI   :   Point  of 
oider is raised when there is a constitutional 
question. But, for this purpose I did not raise a 
point of order because it would have been 
wrong for me. 

MR. DEPUTY CHAIRMAN : Because 
it is wrong. But several Members get up 
on wrong points of order and I am help 
less. If a Member gets up and says "I 
am on a point of order", do you mean to 
say I should not listen? I have to listen. 
That is why I am suggesting to Mr. Tyagi 
to take part in the discusion. I can under 
stand it if during the reply to the debate he 
seeks a clarification then there is a point 
because there is not ging to be a discus 
sion. You can ask for a clarification 
at      the       stage       .     .     . (Interrup- 

tion) . . . But this is a very permanent thing; 
that is why I wanted to make it clear. It 
happened today with Mr. Tyagi. But several 
other Members everyday do the same thing. I 
am sorry that I had to say that while you were 
making the point. But it is the general thing. 

SHRI I. D. SINGH (Bihar) : Mr. Deputy 
Chairman, Sir, I cannot congratulate the 
Home Minister for having brought forward 
this Resolution. What we expected was that 
the period of six months during which 
President's rule is proclaimed in a State 
should not be extended and let up hope the 
Government will not come forward with 
another Resolution for a second extension of 
another six months. 

The Home Minister has argued that within a 
few days it cannot be done; we all know that 
within a few days elections cannot be held. 
But if the Government were serious and if 
they wanted, elections could have been held. 
Sir, my suspicion as to why elections have not 
been held is, perhaps one of the important 
reasons is, that the Congress Party which was 
the ruling party in Gujarat, is unable yet to 
sort out its own internal differences and efforts 
are being made to rope in all kinds of people. 
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The Home Minister has referred to this 

booklet which has been circulated to 
Members of Parliament—"Six Months of 
President's Rule in Gujarat". Now this 
booklet has made a revealing statement. 1 
will read out one sentence from page 28 of 
this booklet: 

"The honorarium paid to Sanchalaks of 
Sarvodaya Yagna has been increased from 
Rs. 320 per month to Rs. 400 per month 
and an ad hoc increase of Rs. 40 per 
month has been sanctioned to Karya-
kartas of the Yagna". 

Now, here is a State Government which says 
that it pays honorarium to organisers of 
Sarvodaya Yagna. 1 do not know what is 
"Sarvodaya Yagna". 

There is a Bhoodan Yagna; there is a 
Sarvodaya Mandal; there is a Sarvodaya 
movement; there is a Bhoodan Yagna 
movement but here it is written Sarvodaya 
Yagna. Perhaps the officer who wrote it does 
not understand the distinction between the 
two. But that apart, the workers of the 
Bhoodan movement and the Sarvodaya 
movement headed by Shri layaprakash 
Narayan are being paid have been paid all 
these years out of the Government Treasury 
in Gujarat. Not only have they been paid all 
these years but their honorarium has now 
been increased. Now, what are they doing? 
What for are they being paid? Are they doing 
anything in the interests of the State? Is it 
permissible to make these payments? They 
are not servants of the State; they are not 
employees of the State. Why are they being 
paid? They are being paid perhaps because 
they are former Congressmen but the tragedy 
of the thing is that the majority of them who 
are being paid are sympathetic not to the 
ruling party but to the Congress (O). 

MR. DEPUTY CHAIRMAN : I would 
like to ask the House whether we should sit 
till 1.30 and adjourn till 2.30 or whether we 
should adjourn now in which case he can 
continue after lunch. 

SOME HON. MEMBERS: Let us adjourn 
now. 

SHRIMATI SUMITRA G. KULKARNI: 
My submission is now that he has started let 
him finish. 

MR. DEPUTY CHAIRMAN : Some 
Members wanted to go to the airport to see 
off the ex-President. And they wanted that 
the adjournment should be between 1.30 and 
2.30. 

SHRI SHYAM LAL YADAV  :  A few 
Members who want can go. 

MR. DEPUTY CHAIRMAN : All right; 
we disperse now and meet at 2.00. You can 
continue after lunch. 

The House stands adjourned till 2.00 P.M. 

The House then adjourned for 
lunch at two minutes past one of 
the clock. 

The House reassembled after lunch at two 
minutes past two of the clock, Mr. Deputy  
Chairman  in   ths   Chair. 

MR. DEPUTY CHAIRMAN : Mr. I. D. 
Singh, you may continue. 

SHRI l.D. SINGH : I was referrng to the 
extraordinary situation in Gujarat where 
regular payment is being made out of the 
Consolidated Fund of the State to the 
Sarvodaya workers and I was just trying to 
draw your attention to the result that such 
payment has produced. Now, according to a 
despatch to the "Deccan Herald" the position 
is this. I will read out just one paragraph:— 

"In Gujarat, the bulk of the Sarvodaya 
workers and leaders are sympathetic to 
Congress (O) and at a convertion during 
last week voted for the dissolution of the 
Assembly though Mr. Prabodh Chokshi, a 
respected Sarvodaya leader and one of the 
editors of "Bhoomi Putra," the State organ 
of the Sarvodaya 
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movement, opposed any political ap-
proach to the problem. He said that the 
Sarvodaya workers required to keep aloof 
from party politics and that the demand 
for a fresh poll was patently. political and 
partisan. He might possibly have 
succeeded in persuading the convention 
not to take any stand at all but for the 
forceful intervention of Mr. laya Prakash 
Narayan, who believes that the present 
composition of the Assembly is irrelevant 
and that the people have made clear their 
views that they have no faith in the 
MLAs." (February 18,  1974). 

 

Such is the situation. The State Government 
is paying to the Sarvodaya workers and the 
majority of them are linked to Congress-O. 
They were participating in the movement 
demanding the dissolution of the Assembly. 
And still the payment is being continued. 
Pefhaps this is a continuation of an earlier 
practice. The payment must have started 
long ago, but what is surprising is that the 
payment is not only being continued, but the 
honorarium has been increased.    Now, 
what is the justification? 

What has the Home Minister to sav regar-
ding this payment? f.ven earlier it was not 
justified because it was a payment by the 
mling partv to workers of its own party out of 
the State's funds for doing their own partisan, 
political propaganda. Now, it seems, the 
ruling party never took any clear-cut stand 
regarding the Gujarat movement and the aims 
and objects of the movement. In the booklet 
circulated. "Six Months of President's Rule in 
Gujarat," we have been informed that the Nav 
Nirman Samiti has split and a new orga-
nisation called the Yuva Bharat has been 
formed. What is this Yuva Bharat? The leader 
of this Yuva Bharat is Mukesh Patel, son of a 
police officer, who was one of the leaders of 
the Nava Nirman Samiti. This Yuva Bharat, 
if I understand correctly, is linked with the 
Youth Congress of the ruling party and it is 
trying to create a faction and to i win over a 
section of the Nava Nirman ' 

Samiti s leadership. 1 will read out lo you a 
small aispatch from the Indian Express, dated  
February 3 — 

'"A local law student, Mr. Nirupam 
Nanavati, son of Gujarat's Law Minister, 
Mr. Divyakant Nanavati, has staged a 
come-back in the present agitation from 
which he had withdrawn a few days ago. 
In a statement, Mr. Nirupam Nanavati said 
it was wrong to describe the agitation in 
the State as food riots." etc. 

At the end, it is stated that during his visit 
to Ahmedabad, the Union Irrigation Minister, 
Mr. K. C. Pant, is rsported to have chided the 
Law Minister for asking his son to withdraw 
from the agitation. 

So, this is the truth. Sons of Ministers of 
Chamanbhai Patel Ministry were planted in 
the Nava Nirman Samiti so thai after the 
agitation was over, they would be able to get 
hack a chunk of the students. This is being 
done through the Yuva Bharat With such a 
policy, right reaction cannot be fought; with 
such a policy, the country cannot take a 
straight road towards democracy and social 
progress. So, what is needed is not a mere 
change in personnel, not a mere extension of 
the President's rule, but a cha-nge in policy. 

I am sorry to say that, even after the 
imposition of the President's rule, the same 
policy continues, and there has been no 
change. I will cite just a few instances. 
According to figures supplied by the 
Government itself, the prices of rice have 
risen by 35 per cent; that of groundnut oil 
again by 50 per cent. Now, groundnut oil has 
correctly been described as a very "sensitive 
thing" in Gujarat. It led to a big flare-up last 
year. Again, the prices are rising. Now, once 
again, there is some agitation among the 
students. There is a strike, I think, going on at 
the School of Planning, and the boys are on 
the move. And the authorities, instead of 
meeting their demands, are again threatnir.g 
to close down the institution or to resticate 
the boys. (Time bell rings.) I will take a few 
more minutes. 
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MR. DEPUTY CHAIRMAN: You have 
token already 16 minutes. 

SHRI I. D. SINGH: I will point out a 
few things about Gujarat. 

MR. DEPUTY CHAIRMAN: I will give 
you another two minutes. 

SHRI I. D. SINGH: Only two minutes? 
Five minutes please. 

MR. DEPUTY CHAIRMAN: There are 
nine more speakers. The total time allotted 
.. . 

SHRI I. D. SINGH: My party does not 
have any representative from Gujarat. I will 
have to mention some local things. 

MR. DEPUTY CHAIRMAN: That is no 
reason. 

SHRI I. D. SINGH : I will do it quickly. 

About agrarian reforms, according to the 
statement made by the Home Minister, a 
number of tenancy cases have been dis-
posed of. But in the booklet supplied to us, 
cases of 2,24,906 tenants are still un-
decided, and only 31,000 cases have been 
disposed of. Even out of the cases disposed 
of, as many as 23,335 tenants are finding it 
impossible to make the payments of the 
purchase price, and I do not understand 
why the Government is not in a position to 
persuade the nationalised banks to advance 
loans to the tenants so that they can pay the 
purchase price and save their ownership 
rights. Similarly, there are about 17,000 
tenants in Kutch, who have not been able to 
pay their purchase price. Similar loans have 
to be provided to them as well. 

Now, as regards land ceilings, I would 
only wish to draw the attention of the Home 
Minister once again to the fact that the 
amended Land Ceiling Act has been stayed 
by a writ in the High Court. Unless a 
Constitutional Amendment is enacted by 
Parliament land reforms in terms of ceilings 
cannot progress in Gujarat or in any other 
State. 

Recently, Sir, when I went to Ahmeda-
bad I was told by the journalists present at a 
press conference that a number of journalists 
who went to see one of the Advisers to the 
Governor, Mr. Sarin, were assaulted by the 
police at the gate of Mr. Sarin's residence. 
This is an atrocious behaviour at any time. 
But after all that has happened in Gujarat 
and after the President's Rule has been 
imposed, if the police continues to behave 
like this, this provocative behaviour is likely 
to lead to another outburst of a powerful 
movement. Unfortunately, the Home 
Minister is not here. I hope somebody is 
there on his behalf. 

SHRI LAL K. ADVANI (Delhi): Mr. 
Mohsin is there. 

SHRI I. D. SINGH: I hope Mr. Mohsin 
will take note  of it and     take adequate 
steps. 

Now, Sir, a small problem that is agitating 
the pedal rickshaws and autorick-shaw 
drivers in Ahmedabad and other cities of 
Gujarat is the levy of Sixteen paise per litre 
in sales tax on petrol. A concessional sales 
tax is allowed for trailers of tractors owned 
by agriculturists. Why the autorickshaw 
drivers are not allowed this concessional 
sales tax. Are they rich? They have to pay 
sales tax at 16 paise per litre which is higher 
thani that paid by even the Indian Airlines. I 
would request that concessional sales tax 
facilitiy be extended to autorickshaw drivers 
also coming to pedal rickshaws I wish to 
point out that though the Government has 
laid down also that they will licence them 
but unfortunately so far even rules have not 
been framed. So I would request that rules 
may be framed quickly so that the existing 
pedal rickshaws are licensed. 

Sir, only one point I wish to make in 
the end in the hope that the Government 
may kindly look into it. I have been 
informed that before the agitation was 
launched in Gujarat a number of so-called 
American   scholars    visited    that    State, 
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and they visited two Universities, Ahmeda-
bad and Baroda. They stayed there for quite 
a few weeks. They are reported also to have 
circulated a document. In that document the 
blueprint of the whole agitation to be 
spearheaded by students leading to the 
dissolution of the Assembly not only in 
Gujarat but in other States as well. 

MR. DEPUTY CHAIRMAN: Now you 
will have to wind up. 

SHRI I. D. SINGH: This document is 
reported to be have laid down some of the 
forms to be adopted which is very, very 
intriguing. It is on the pattern of Chile 
where a death-kneel was sounded. In 
Ahmedabad also the same pattern was 
adopted. I read out the other day an extract 
from an American writer how in Italy 
Mussolini's fascists used to surround elected 
representatives of the workers belonging at 
that time to the Socialist Party. Mr. Goray 
will listen how the Socialist representatives 
of the workers used to be surrounded  and  
compelled  to resign. 

SHRI N. G. GORAY (Maharashtra): 
Whenever you talk of America I listen to 
you very carefully. 

SHRI I. D. SINGH: I am talking of Chile 
and Italy and not of America. I want you to 
take equal interest in other countries also. 

SHRI LAL K. ADVANI: I anticipate 
what you are going to say. 

SHRI I. D. SINGH: In Italy socialists 
elected by the working people were sur-
rounded by the Fascists and made to resign, 
and if they did not resign they were shot 
dead. 

MR. DEPUTY CHAIRMAN: You must 
wind up now. 

SHRI I. D. SINGH: I could read out 
these extracts. This form of agitation was 
developed in Gujarat and Ahmedabad and 
this has been extended to Bihar. I would 
like the Home Minister to state whether 
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they have information of any hand of any 
international agency or any foreign agency 
behind these disturbances. 

SHRI      YOGENDRAMAKWANA 
(Gujarat): Sir, the extension by six months 
of President's rule in Gujarat has come at a 
time when Gujarat is facing so many 
problems. There is no rain in most parts of 
Gujarat and famine has casted its shadow on 
the State. There is flood in the Narmada 
also. Sir, Gujarat is facing many serious 
problems at present, and the Centre has to 
rush all possible aid to Gujarat at this stage. 
I request the Government, and particularly 
the Home Minister, to order immediate 
relief works in Gujarat in order to give jobs 
to the landless labourers and small farmers 
in Gujarat. 

Sir, it is a sad experience of Gujarat that 
during the last drought of 1972-73, there 
was a lot of misappropriation of the money 
in the district of Banaskantha. This 
bureaucracy has misappropriated lakhs of 
rupees from the relief works. I appeal to the 
Home Minister that the same story should 
not be repeated this time and I request him 
to appoint popular committees at the district 
level to supervise the relief works and to 
supervise the work done by the 
bureaucracy. 

The bureaucracy has become very power-
ful in Gujarat now-a-days and they do not 
listen to even ex-MLAs or the key public 
workers of Gujarat. Sir, I can give some 
instances about this bureaucracy in Gujarat, 
of which I had some experience during my 
work with them. During my visit to 
Gandhinagar, the Capital of Gujarat, in the 
Secretariat it was widely said that in Gujarat 
there is the rule of "Sad, Dad and Bad". By 
"Sad", they mean Sadhwani, the Chief 
Secretary of Gujarat. By "Dad", they mean 
Dudani, the Agriculture Secretary of 
Gujarat. And by "Bad", they mean Badlani, 
the Home Secretary in Gujarat. Now these 
Trimurti (f^n) "sad", "Dad" and "Bad", have 
played havoc in Gujarat. Almost all the 
Gujarati officers have been removed from 
the key positions and most of the important 
positions are    occupied    by this    
Trimurti—"Sad", 
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"Dad" and "Bad". Most of the corporations 
are also flooded with bureaucrats. 1 will 
give you some examples. Take the case of 
the Gujarat State Fertiliser Corporation. 
Most of its directors are from the 
bureaucracy—Mr. Sadhwani, IAS, Mr. 
Dudani, IAS, Mr. Rana, ICS, Mr. Dalai, 
ICS and Mr. H. M. Patel, ICS. And Mr. 
Rajpal is the Managing Director. All these 
bureaucrats have occupied the key positions 
in the corporation whereas the public 
workers, the representatives of the people 
are ignored. 

Sir, during these six months, the police 
became the main target of criticism because 
the law and order situation has deteriorated 
to a great extent. During this period, we 
faced two riots, one at Borsad and the other 
at Modasa. In Borsad the police opened fire 
and six persons were killed, all belonging to 
one community. I do not understand how 
this happened. This requires to be 
investigated. I request the Home Minister 
once again to investigate the matter and to 
see that those who are responsible for this 
are punished. In Modasa also the same story 
was repeated. Some persons belonging to a 
particular community were harassed. They 
were arrested under the MISA. 

There were lot of representations from 
them. We and other workers of Gujarat 
requested the Home Minister and on our 
request they were released. Then there are 
lot of atrocities committed on Harijans in 
Gujarat. That is also an example of the 
inaction of the police in Gujarat during 
these six months. The other day I gave the 
example of village Ranmalpura where two 
Harijans were killed and village Mithaguda 
where one Harijan was killed. I do not want 
to go into the details of those incidents, 
because this has been discussed in the 
House at length. However, I would request 
the Home Minister to see that the police in 
Gujarat becomes active and behaves 
properly. The last incident which I want to 
refer to is about the conflict between the 
police and the press. Some press reporters 
went to meet Mr. Sarin, Adviser to the 
Governor,  and they were 

subjected to lathi charge. All these incidents 
prove that the police is not as active as it is 
required to be. 

Now I want to give few examples about 
bureaucracy to show how it is acting and 
how it is protecting the corrupt and weak 
officers who are in the administration. 
Gujarat State Textile Corporation is a 
dazzling example in this connection. It has 
been published in several newspapers about 
this Corporation. Here is a "Blitz" dated 
17th August, 1974 wherein it is stated that 
Director Buch managed to ins-tal himself in 
the purchase committee, the supervision 
committee and the personnel committee of 
the GSTC so that no dealing of the 
Corporation could be clinched without his 
consent or knowledge. Now this Buch is 
siding some of his friends, the sons of the 
late Mr. Vasavada, who was chairman of the 
National Textile Corporation. These 
Vasavada brothers have supplied so many 
materials which are of inferior quality and of 
spurious nature. When the Chief Chemist 
pointed out these things, it is said, he was 
also warned by Mr. Buch and others that he 
would be driven away from the Corporation. 
This is the position of this Corporation. 

Now there is one other Corporation, 
Gujarat State Fertilizer Corporation. A lot of 
things have been published in the 
newspapers about this Corporation also. I 
request the honourable Home Minister to 
investigate the affairs of these two Corpo-
rations. 

Sir, we have a coastal line of 1,500 kms 
and we have 100 minor ports, six medium 
ports and one major port. In order to see that 
the affairs of these ports are managed 
properly and these ports are utilised in the 
interests of the State, a committee was 
appointed by the State Government under 
the chairmanship of Shri H. M. Trivedi, 
M.P. This committee has recommended to 
the State Government that a statutory board, 
Gujarat State Maritime Board, should be 
formed. I request the Home Minister to see 
that this statutory board is also formed in the 
near future. 
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Sir, my last but very important point is 
regarding evolving a long-term fuel policy in 
Gujarat. As you know Gujarat is far away 
from coal fields. It requires trains of coal daily 
for its thermal power stations. In the absence 
of Narmada valley project and the nuclear 
power station in Saurash-tra, we will have to 
rely on thermal power for at least one decade. 
In these circumstances, I request the Central 
Government to take a lenient view regarding 
the fuel policy for the State. In this connection 
I want to bring to the notice of the House that 
different prices are being charged by the 
ONGC from different customers in Gujarat 
and to that extent the fuel policy is not 
consistent. Dr. Rao had given an award at Rs. 
90 per 1,000 cubic metre of gas. Different 
industries were getting at this rate. Gujarat has 
always demanded that price of gas should be 
comparable with pithead price of coal which 
is Rs. 46 pe-- tonne. But now recently the 
ONGC has supplied at Rs. 235 per 1,000 
cubic metre and a further rate of Rs. 300 for 
1,000 cubic metre with a 6 per cent, annual 
increase which means that in some cases it 
will be Rs. 380 and even more by 1980. 

Now I will give some examples of how 
unrealistic is the price of ONGC. They supply 
at Rs. 138 for 1,000 cubic metre to Kalol 
industry; they supply at Rs. 115 for 1,000 
cubic metre to EFFCO and they supply at Rs. 
210 to Gujarat State Industrial Development 
Corporation and their latest price is Rs. 300 
for 1,000 cubic metre. Is there anything like a 
price policy? ONGC wants to take advantage 
of the bad fuel situation in Gujarat. It is now 
high time that the Central Government 
evolves a reasonable policy in regard to fuel. 
{Time bell rings) I will not take much time of 
the House. I would only request the Home 
Minister to help the State of Gujarat which is 
passing through a critical situation at present. 
With these words, I support the Resolution 
moved by the Home Minister. 

 

 

It is clearly not possible to restore the 
elected Assembly during the brief period that  
remains. 
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"I hope that this article will remain a 
dead letter".  

"President's rule is not a negation of 
democracy" 

"President's Rule and Democracy"

 

'The electoral college comprises not the 
Assemblies or the Parliament; but it 
comprises the elected members of the 
Assemblies and the elected members of the 
Parliament". 

President's rule is not a negation of 
democracy. 

SHRI N. G. GORAY: You must know that 
it was Mr. Sarin who was speaking. 

SHRI LAL K. ADVANI: I can understand 
Mr. Sarin and I can understand any bureaucrat 
having this kind of an approach.    But I   
cannot    understand    the 
Home Minister. 
i
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"Whereas it will be impossible to 
complete the General Election to the 
Legislative Assembly for the State of 
Gujarat before the expiration of the term of 
the President of India, as aforesaid, namely, 
the 24th day of Aueust.   1974: 
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No,  we  are not     going     to succumb  to 
violence,   and   no   President's rule   unless 
normalacy   is   restored.   And when    was 
President's   rule   imposed? 
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"Single   point     clearance   :   All   your I 
applications for industrial capital goods and  
raw  materials  and  import licences are 
handled at one point". 
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SHRIMATI SUMITRA G. KULKARNI 
(Maharashtra): (Translation of speech in 
Gujarati—as supplied by the hon. 
Member). 

Mr. Deputy Chairman, Sir, I seek your 
permission to speak in Gajarati. You know I 
represent Gujarat in this House. The 
magnanimous public of Gujarat selected me 
with great aspirations. This public of 
Gujarat understands only Gujarati and to 
express their aspirations, I, as their 
representative, want to speak in mine  and  
their  mother tongue. 

First thing, Sir, I want to draw your 
attention to is the acute scarcity conditions 
that are prevailing in the State. As you 
know, in 1972, Gujarat passed through 
unprecedented drought with greatest 
difficulty and we lived through those 
harrowing days. In 1973 we had hoped for a 
little comfortable position but then the 
ravages of flood and excessive rain brought 
on its own disaster and now till 20th August 
most parts of Gujarat are without any rain. 
Nine out of the 18 districts north of 
Narmada have not had a drop of rain. Other 
parts had some scattered showers. In view 
of this I would like to urge the Home 
Minister to declare Gujarat as famine 
stricken State and at once famine code 
should be implemented. 

The animals are dying for want of fodder 
and, therefore, fodder should be rushed to 
Gujarat. 

It is true that Gujarat Government has 
opened 8300 fair price shops but they are 
all short of stocks and whatever ration is 
issued  is almost inedible. 

Sir, traditionally Gujarat is a deficit 
State. Gujarat soil is more suitable for cash 
crops like oil seeds and cotton. With these 
commercial crops we serve not only the 
whole of India but also earn foreign 

exchange. In view of this, it is incumbent on 
the Central Government to supply adequate 
food grain to Gujarat. I hope the Home 
Minister will bear this in mind and ensure 
that adequate food grains will be supplied 
so that Gujarat is prepared  to  face   another  
famine. 

Second point that I would like to make is 
about education. Sir, the January-February 
agitations in Gujarat were started by  
students  and  teachers. 

Teachers are known for their docile 
temperament and disciplined conduct and 
yet it is this section that went on rampage 
which not only brought down the popularly 
elected Government but also led to the 
dissolution of the Legislative Council. Sir, 
obviously, these two sections had some 
deep grievances. Unless we handle these 
problems we will always be exposed to the 
danger of such violent agitations and, 
therefore. I suggest that an educational 
consultative committee should be formed 
which should go into all aspects of 
educational problems of this State so that 
we can solve them satisfactorily. 

My third point is about the adminis-
tration. In any government police is meant 
for the protection and assistance of the 
citizens. The recent incidents that have 
taken place are rather alarming. 

Sir, a fortnight back 25 journalists were 
beaten up in front of the residence of the 
Governor's Advisor. Sir, I have repeatedly 
requested that an enquiry should be made in 
this incident. After all, journalists are 
responsible, persons and any such incidence 
with them is an adverse reflection on the 
police administration. 

Sir, smuggling is becoming rampant in 
Gujarat. Vapi, Diu, Daman are the 
flourishing centres of these nefarious acti-
vities. Sir, to control these activities, I 
suggest that we should have a coastal 
highway so that we can keep a strict vigil 
on one-third coast of India on Gujarat   
borders.     Sir,   all     these      smuggled 
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passing through railways or roads that 
connect Vapi etc. with Bombay. Why can't 
we control these two points? If we are 
serious, certainly this should not be difficult. 
Luckily the Government has become more 
alert on this front and I would like to urge 
them not to slacken. Sir, people of Gujarat 
are very Industrious. They will never shirk 
from any kind of work. They prefer to work 
rather than live on doles. Sir, such people 
need basic help Gujarat has no coal and no 
water power. It is far away from any coal 
centre and industrialisation needs power. Sir, 
some of us requested the hon. Prime Minister 
to consider the claim of Gujarat for atomic 
power plant. Sir, 30 miles from Bhav-nagar 
there is a site called Balana and it is 
considered a very suitable site and the Prime 
Minister has assured us. She will consider it 
favourably. Sir, I would like that during the 
President's Rule this proposal should not be 
neglected by default and it should be duly 
pursued. 

Sir, Gujarat procures large quantity of 
crude oil and even though since November 
1973 the price of crude has gone up three 
times the royalty on Gujarat continues to be 
at the old rate. This should be revised and 
the royalty rates suitably increased, so that 
Gujarat can undertake its development   
projects. 

Another  point   that   1   have   in   mind   is 
about drinking water.    Out of 18642 villages  
of  Gujarat   only   1000     villages  have 
water facility.    Rest  of the villages have to  
depend  on  tanker  water.    Sir,  tankers go  
out   of  order     and   for  small   repairs 
these      tankers   have   to   go   to   Bhuj   or 
Ahmedabad and for days together villages of  
Kutch   have  to   go  without  water  and trek   
four   or   five   miles   to   get      pitcher full 
of water.   Sir, is it too much to expect at least 
steady drinking water supply after 25 years of 
Independence? At    least this should be 
ensured. 

Sir, if we want to develop Kutch, we 
should declare Kandla as backward area. 
Then only we can pay priority attention to 
this badly neglected and mineral rich area 
with   vast   potentials. 

Lastly, Sir, Ahmedabad is a city of 2 
million population with 94 textile mills 
located in proper Ahmedabad. Naturally, 
half of the population is composed of these 
textile labourer, and we have not taken care 
of their welfare. They live in slums and they 
are huddled up in small jhuggies. Sir, if we 
want Ahmedabad to provide the country 
with adequate supply of textiles and at the 
same time earn foreign exchange by 
exporting our textile, we must take cure and 
provide for this labour class. Unless that is 
done their productivity will remain stunted 
and they are important section of the 
society. 

Lastly, Sir, a word about Harijans. The 
type of atrocities that are committed on 
them is unspeakable and puts us all to 
shame. Sir, one way of atoning for the 
atrocities perpetrated on Harijans is to 
impose punitive tax on the Caste Hindus of 
such a village. The community as a whole 
has to be made aware of their responsibility 
towards Harijans and as a mark of their 
repentance and atonement let ali other 
communities pay a punishment tax. I am 
sure this will ensure community safeguards 
for Harijans. 

Sir, one more suggestion and that is 
about the Consultative Committee on Guja-
rat. It should meet more frequently and it 
should meet in Ahmedabad or some other 
towns of Gujarat. Then only we can 
highlight the difficulties of this State 
without  a  popular  Government. 

With one word to Shri Advani I will 
finish. He has very vehemently mentioned 
about elections in Gujarat. Sir, which party 
does not want to form a Government ? WV 
also want that speedy elections should take 
place. And let me assure the hon. Member 
that we are capable of winning the elections 
and forming a Government even today. I 
think the responsibility for rendering the 
State without a popular Government and 
their popularly elected representatives lies 
with the Opposition parties. Unfortunately 
they are not able to win majority in 
elections and they are far from forming a 
Government. So out of frustration they  
resort  to such  tactics of 
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inciting   agitations  and   breaking  Govern-1 
ments leading to the dissolution of     the ) 
legislative assemblies. Sir, if they co-operate 
we can better preserve the Constitution and 
democratic  and popular  Governments all 
over India. 

Once again I would like to urge upon the 
hon. Minister to take serious note of all the 
points that I have made and particularly to 
start implementing the Famine Code and 
start relief camps and relief works. 

Tthank vou. 

"The authorities are aware that several 
politicians in the State have made use of their 
position as a cover for their smuggling 
rackets, but the customs allege they are 
subjected to pressure and cannot take action 
against the offenders. Honest officers who 
proceed against them are themselves 
penalised in one way or the other." 
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SHRI HIMMAT SINH (Gujarat) : Madam 
Vice-Chairman, it is a sad commentary on our 
political and public functioning to be faced 
with an example which was pointed out by my 
colleague, Mr. I. D. Singh with a discerning 
eye of an ex-Mi-nister when he pointed out 
that the Sar-vodaya workers were being paid 
Rs. 320 per month and that recently their 
emoluments were increased to Rs. 400. I 
challenge the propriety of such payments and I 
do feel that these are gestures which are ill-
conceived and they are given to people in 
whom your confidence is misplaced. This is 
just one instance which was pointed out. 
Several other instances of agencies enjoying 
official patronage in Gujarat, which agencies 
have been working to the detriment of our 
political institutions of our democratic 
institutions, of our parliamentary system, of 
functioning have been given. There is yet 
another report which is available to Members 
of Parliament. It is said that hundred acres of 
land have been donated to the Vidya-pith with 
which Mahatma Gandhi's sacred name has 
been associated. Normally I would have no 
objection to any donation being given to an 
institution of such a reputation. But I am sorry 
to say that if an institution is reduced to be a 
forum of intrigues and functioning of foreign 
agencies to pollute our academic life then that 
institution ceases to have any importance ; it 
ceases to have any meaning and it sholud not 
be given any patronage of any kind by any 
government worth its name. I am sorry to say 
that. But I do think that if the formulations 
which have been made in the preamble to this 
report which has been given by the 
Government on the President's Rule in Gujarat 
for six months are true, then I am afraid these 
formulations will be challenged and will be 
brought to naught. 

The first thing that has been mentioned in 
the preamble says that the President's 

Rule is to provide a clean and efficient ad-
ministration and to be responsive to the 
needs of the people. 

To what extent the administration has 
been responsive to the needs, to the urges 
and to the aspirations of the people is a 
matter of opinion. I shall presently point out 
instances as to how these needs and 
aspirations and urges of the people have 
been completely undermined even during 
this President's rule of six months. The 
report further states in the Preamble : 

"Provision of adequate quantities of 
foodgrains and other essential commo-
dities would be given the highest priority 
and that every effort would be made to 
secure . . ." 

I  am underlying these  words— 

"all-round development of the State, 
with particular reference to industry and 
agriculture." 

How far this all-round development of the 
State has been secured, has been enforced, 
has been strengthened, is also a matter of 
opinion. And I shall presently give instances 
to show how these very things have been 
undermined during the six months of 
President's rule. On page 3, it is further 
stated: 

"A committee headed by the Chief 
Secretary has been constituted to evolve 
measures to bring about economy in 
Government expenditure. Simultaneously, 
vigorous efforts have been initiated to 
make recoveries of all outstanding 
Government dues and to review and 
reform the system relating to the recovery 
of such dues." 

Now, if ever there was a sense of economy 
and austerity which is called for in the 
present critical situation in our country, then 
this Report itself is an example of glaring 
violation of that sense of austerity and 
economy. A much simpler report, a less 
ostentatious report, a more modest report 
was called for, which would have been 
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factually more correct, which would have 
been   a   little   more   realistic   about   the 
situation in Gujarat and which would have j 
paid sufficient heed to the need for economy 
and austerity in the country today. I It  has 
further  stated,   regarding    scarcity relief : 

"A water supply scheme at a cost of 
nearly Rs. 2 crores was executed in re- | 
cord  time  for  supply  of  water to  Raj-
kot through  a  65 km.     pipe-line from 
Bhadar dam." 

This   is   an   instance   of   glaring   
violation of all  norms of works undertaken  
under the authority of the Public Works 
Department.  No doubt, whatever was done 
was done in record time. But what was done 
in record time was maximum amount of cor-
ruption  and     nothing  else.   The  pipe-line 
which was laid was full of    defects.    The ) 
water never reached Rajkot from Bhadar. j 
And  today  to  what    exent   that  pipeline \ 
would serve any purpose whatsoever is a ! 
question which the Government alone can 
answer.    On para 4, it is stated : 

"In order to make the adminisrtation 
more responsive to the people's needs, 
the Governor has been holding periodical 
meetings with Members of the Par-
liament representing the State to discuss 
with them the various problems of the 
State and the measures for their solution. 
Soon after the dissolution of the Legis-
lative Assembly, the Governor convened 
a meeting of the Citizens' Council which 
was composed of a cross-section of the 
society and enlisted its help in reviving 
academic activities and restoring com-
plete normalcy in the State. The represen-
tatives of academic bodies, teachers and 
students were also invited to this meet-
ing. These meetings have proved very 
useful." 

Very useful certainly, but for whom and for 
what purpose ? I have written a long letter 
to the Governor of Gujarat in which I have 
offered my own comments and 
observations, my own suggestions, my own 
recommendations and my own views on the 
subject of Citizens' Councils and how they 
should function and how a Citizen's Coun- 

cil can be regarded as representative of all 
sections of the people ; and then alone, it can 
fulfil the functions required of a Citi-zans' 
Council in the absence of an elected 
legislature. Unfortunately, to this day I have 
not received any acknowledgement to my 
letter. 

The Citizens' Council, as it is constituted, 
is nothing but a revival of all the discredited 
people in Gujarat, people who have lost their 
image in Gujarat, people who have no 
standing in public life in Gujarat. And those 
who represent the real values of life in 
Gujarat, who represent the Gujarati ethos, as 
I may call it, those representatives have not 
been given any place in the Citizens' 
Council, I make bold to say. 

Then on page 4, it has been stated that a 
special review was undertaken of all boards, 
committees and corporations constituted 
previously. 

"Those which were considered unneces-
sary were abolished and the others were 
reconstituted in order to make them more 
effcient and effective and their terms and 
conditions or terms of reference were re-
defined to better observe their objective." My 
friend, the young Member from Gujarat, Mr. 
Yogendrabhai Makwana, gave instances of 
the functioning of Gujarat State Fertilizer 
Corporation. I would like to add a word or 
two more about this Corporation. Apart from 
the fact thai the board of directors of the 
Corporation has been loaded with 
superannuated IAS and ICS officers, the 
Chairman of the Corporation himself is a 
person who is involved personally in foreign 
exchange violations. What is the 
justification, what is the need, for continuing 
such a Chairman on such an important 
Corporation ? It was mentioned by the Home 
Minister that a programme of expansion has 
been given to this Corporation and some Rs. 
120 crores are intended to be spent on this 
programme of expansion. How that amount 
of Rs. 120 crores will be spent, who will be 
the beneficiaries of this spending, what will 
be the actual worth of things that the State 
will get in reality as a result of this spending, 
these 
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speculation, but of personal knowledge, if 
past experience is any guide. I therefore, in 
all humility, suggest that such discredited 
persons in public corporations have no right 
to remain there. They must be thrown out if 
reconstitution of boards has any meaning ; 
otherwise, like old wine in a new bottle or 
new wine in an old bottle or whatever you 
call it, old things continue and we are not 
able to project that image of our vision 
about the country's furture for which we 
have received such a massive mandate and 
for which each one of us is required to show 
some responsibility. This is as far as Gujarat 
State Fertilizer Corporation is concerned. 

There is another Corporation which is 
known as Gujarat State Export Develop-
ment Corporation. In that Corporation there 
is a chairman who also runs his own per-
sonal, individual, private sector export 
house and through that export house all the 
business that is canvassed on behalf of the 
public sector corporation is channelised. 
Here is a chairman of a public sector 
corporation, a chairman who is supposed to 
handle crores and crores of rupees worth of 
business to earn foreign exchange for this 
country. He is conducting his own private 
export business and he is in charge of this 
export corporation Now, what efficiency in 
the administration of this Corporation he is 
likely to bring to bear, it is not a matter of 
very great imagination. 

Then, again on page 8 of this report a 
very laudable assertion has been made. The 
assertion is that the Government of India 
has sanctioned an amount of Rs. 320.27 
lakhs for Gujarat under the half a million 
jobs programme with employment potential 
of 24,397 educated persons. The State 
Government has implemented 43 schemes 
generating employment for 10,699 persons 
by the end of March; the remaining target is 
expected to be achieved "in the early 
months of the current year." Where are the 
early months left now ? These are now the 
latter months of the current year and not 
early months. I hope 

this is a typographical error. Whatever it is, 
the performance as has been shown is 
hopelessly poor, if I were to put it very 
mildly. 

On page 19 of this report again it is stated 
that a study group has been instituted in 
order to go into the question of existing 
systems in the various departments for 
assessment and accounting of Government 
dues of various types, particularly loans and 
advances. This sort of assertion, in my 
opinion, is most scandalous, because 1 know 
in Gujarat, State Corporations have 
advanced loans to parties which are worth 
nothing, for activities which can only be 
regarded as dubious, loans which have not 
been returned, no instalment has been paid, 
no interest has also been paid. This is the 
type of functioning that has gone on over the 
years. I am not holding the President's rule 
as responsible for it. 

What I mean to say is that if over the past 
years certajn things have been done in a 
particular fashion, are we to continue with 
that inheritance ? Are we not going to 
challenge that dubious inheritance which we 
have received in Gujarat from the Syndicate 
rule and their various activities ? Are we not 
going to challenge it or to give some 
assurance for the realisation of the new 
hopes, inspirations and new urges of the ' 
population to which a reference has been 
made in the beginning of this report. 

Another instance is the Gujarat Slum 
Clearance Board. This is also a statutory 
board. It came into existence as a result of the 
State Act of 1973. The official member there 
is the PWD Secretary who does not attend 
the Board meetings at all. This Secretary, 
under the authority of the Governor's rule, 
refuses to attend the meetings of the Board. 
In Ahmedabad alone one-third of the 
population live in slum dwellings. This 
corporation, in my opinion, should have been 
given the highest priority. There are quite a 
good number of big cities in Gujarat where 
slum dwellers have gone on increasing. Their 
total number is about 20 lakhs or so. Yet, the 
Board cannot function without it being    
declared a 
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prescribed Authority. The Government 
refuses to declare it as a prescribed 
authority. If the constituted members of (he 
Board are not very palatable to the 
Advisers, they can certainly change them. I 
have nothing personal for or against any 
such members. But they should at least be 
wedded to the ethos and spirit of the 
functioning of public sector corporations. I 
think it is a matter of grave concern that 
with the present Advisers in Gujarat which 
claims to be under Presidents rule we are 
not able to get things which should be 
regarded as ordinary, normal things 
expected of any administration. 

The Board asserts that it has received an 
assurance of full finances by HUDCO— 
Housing and Urban Development Corpora-
tion. Yet, the construction of houses and 
purchases of land cannot be undertaken 
because of the handicaps with which this 
Corporation has been saddled. 

But the gravest instance in my opinion is 
that of the Textile Corporation. This State 
Textile Corporation is a public body in 
which there is involvement of National 
Textile Corporation also because 51 per 
cent finance of this Corporation is made 
available by the Central Government. This 
Corporation is supposed to honour and im-
plement the State legislative measuresjiAnd 
yet, what does this Corporation do 7 My 
young freind has given instances about 
some members of the Board conducting 
themselves in a manner objectionable and 
as a result of which some pertinent details 
about corruption have been submitted to the 
Governor. A copy of which was also sent to 
me and I have forwarded it to the Governor 
with my own comments. 

Here is a Corporation which has filed a 
writ petition against the State Government's 
own legislation for the formation of Joint 
Management Councils. This Joint Manage-
ment Councils are supposed to be instituted 
for the purpose of creating healthy and 
harmonous atmosphere for the working of 
those units where they employ more than 
500 workers. Yet, the Corporation has gone 
and filed a writ petition- 

39 RSS/74-4 

which has been granted. I do not know why 
poor Gujarat is caddled with two Advisers ? 
One Advisor with his experience in the past 
of dealing with things in President's rule is 
good enough. Why two Advisers for 
Gujarat? And where does the poor Governor 
hang in between these two Advisers ? I 
personally think that Gujarat can ill afford 
this luxury. 

Gujarat is half the size of Andhra, more 
or less, and if one Adviser could be good 
enough for Andhra. why should then there 
be two Advisers for Gujarat ? (Time bell 
rings) Madam, I will finish in a minute or 
two. 

Now, Madam, these Management Coun-
cils are supposed to "promote cordial re-
lations between the employer and the em-
ployees, to build better understanding and 
trust between them, to promote measures 
which would lead to a substantial increase in 
productivity, to secure better administration 
of the welfare measures and adequate safety 
measures, to train the employees in 
understanding the responsibilities of the 
management of the undertaking and in 
sharing such responsibilities to the extent 
considered feasible and to do such ether 
things as may be prescribed". Now, such a 
laudable measure is countered bj£"» this 
public sector Corporation for reasons which 
are not far to seek, because you saddle such a 
Corporation with people who have no 
understanding of the concept of a public 
sector, who do not want to understand the 
spirit of the public sector, who are not 
interested in the healthier relations between 
the workers and the employers and who are 
not simply interested in getting workers to 
participate in the management. Therefore, 
Madam, they take such action as I have 
mentioned. I have written to the Governor 
again and I hkve requested him to instruct 
the Board to withdraw this writ and I am yet 
to see the results of my plea. 

Lastly, Madam, before I wind up, I want 
to say a word about the journalists there. 
My friend, Shri Makwana, narrated the ugly 
episode of the lathi charge which was 
conducted, which was resorted 
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[Shri Himmat Sinh] to, against some 
journalists before the Adviser's house. I 
think it is the most deplorable thing to have 
been allowed to happen. And, Madam, why 
did it happen? We shall wait for a full report 
on that. But this brings me to the question 
of the plight of the working journalists in 
Gujarat. Madam, Vice-Chairman, you know 
what type of newspapers are mere in 
Gujarat. The other day, Madam, there was a 
small incident in Bulsar and the arly papers, 
the only language papers vhich were 
concerned about highlighting this event, in 
all its lurid form, were the Gujarati papers, 
with a view to discrediting the Youth 
Congress, with a view to discrediting the 
whole move, and with a view to discrediting 
the whole spirit behind such a big rally. 
And, Madam, what this rally, after all ? It 
was the spontaneous expression . . . 

SHRI N. G. GORAY :    Spontaneous ? 

SHRI HIMMAT SINH: It was the 
spontaneous expression of powerful feelings 
of the youngsters of India who wanted the 
Government to fulfil the programme they 
promised, who said, "You fulfil the 
programmes; otherwise, you have no right 
to say that you are interested in our 
welfare." Now, Madam, these papers are 
handled by certain individuals who are not 
interested in journalism because they cannot 
write two lines, some of the proprietors 
cannot write two lines in Gujarati . . . 

SHRI LAL K. ADVANI : Do not malign 
the newspapers. 

SHRI HIMMAT SINH: I am not 
maligning anybody. I am only stating the 
truth and nobody is going to stop me from 
telling the truth. A deal was undertaken 
which was exposed rather prematurely and, 
therefore, it was denied, of one set of 
newspapers which were being passed on 
from one hand to another sub rosa . . . 

SHRI BABUBHAI M. CHINAI: Who 
was responsible for it? 

SHRI HIMMAT SINH: Kindly listen to 
me. I challenge the propriety of such journals 
which undermine the interests ot the working 
journalists and which behave as if the 
working journalists are in chattels. Of course, 
the newspapers concerned have said that for 
the present there is no such move. Mind the 
words "for the present". But I think it is the 
responsibility of a popular administration to 
ensure that no such deal is allowed to take 
place and they must take the working 
journalists into confidence and find out from 
them about the way in which the newspapers 
are conducted in Gujarat. There are a few 
other things which I would like to mention. 
But now I will say a few words about the 
question of smuggling. 

My honourable friend, the Minister of 
St£.te in the Ministry of Finance, Shri K. R. 
Ganesh, waxed eloquent about prevention of 
smuggling through satyagraha. Let me advise 
him that this is a venture which he should 
never undertake because the smugglers' net is 
very wide and this net cannot be destroyed so 
easily by pleadings and by preachings and by 
talking about moral rectitude. This snare of 
smuggling can only be removed through 
direct action with the help of the military on 
the land and the navy on the seas. I say this 
because Gujarat has a bigger responsibility as 
far as smuggling is concerned. Probably, one-
third of the coastline of the country is in 
Gujarat and if this sort of smuggling is not 
checked, the economy of the country will be 
affected. Somebody mentioned about 2,000 
bags, mentioned in an article by my friend, 
Shri Narandas Thacker, from Rajkot, on the 
activities of smuggling. 

Two thousand bags of foodgrains are 
being smuggled out of Gujarat every day. 
These are some of the big problems. The 
hon. Minister who is in charge of the ad-
ministration should project a sense of new 
policies, the new programmes backed by a 
new vision, for which the people have been 
pining, or else I am afraid the President's rule 
will not be able to deliver the goods, which is 
expected of it. Nonetheless, in the present 
circumstances, I think 
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despite all the glorification of popular ins-
titutions which my friend, Mr. Advani, and 
others have waxed eloquence about, I would 
say why do you first destroy the legislature 
and then you demand reconsti-tution of the 
legislature. But this has to take its own time, 
and when elections are held Gujarat will give 
the verdict expected of it, and throw out 
those very reactionaries who were 
advocating for dissolution of the Assembly. 

SHRI NIREN GHOSH (West Bengal) : 
Madam, Vice-Chairman, a specture is 
hunting the Government of India—the 
specture of Gujarat. So they have brought 
forward this politically motivated Resolution 
for the extention of President's rule for 
another six months. I say it is politically 
motivated—deliberately choosing the words. 

Just now, I will begin from where my good 
friends, Mr. Himmat Sinhji left: Why after the 
ouster of the Ministry and dissolution of the 
Ministry you ask for election? I counterpose 
the question: Why not ? No Assemblies or 
Parliament in India are based on proportional 
representation. They are all minority 
governments. And after the Government has 
become thoroughly corrupt and is detested by 
the people, as averred by Himmat Sinhji also, 
why should not the people agitate for the 
dissolution ' of the Assembly and for having 
immediate election so that the newly elected 
representatives of the people come to the fore 
? They might have a chance to come to the 
fore. I say that there must not be any 
President's rule anywhere in India. Wherever 
an Assembly is dissolved, a caretaker 
government should be there, with no powers to 
pass any important legislation, and election 
should be held within a month or two. That is 
how democracies function all over the world. 
That is being scuttled, and deliberately 
Congress rule is befng perpetuated in Gujarat 
in order to enter into some sort of collusion or 
even to make up with Chimanbhai Patel, as 
they did open-handed, or as they took the 
Syndicate fellows into their ranks ... 

This is the corruption rampant. This is 
corruption. This is political opportunism. 
This is the worst sort of political corruption, 
I can say. So I do not see why we should not 
call for an immediate election. That is the 
democratic practice that is followed 
everywhere in the world where democracy 
exists. But democracy here is in danger. 
Democracy here is threatened That's why 
President's rule has been extended. Why not 
election in November " They say that 
delimitation of constituencies was to be 
done. Cannot the Chief Election 
Commissioner finish it within six months ? 
He could do this. I do say that the Chief 
Election Commission is a partisan body. It 
is not an independent authority. As long as 
the Chief Election Commission or the 
Commissioner is appointed by the President 
on the advice of the Council of Ministers, 
that fellow toes the Government line. It has 
been our experience, beginning from 1952 
onwards up till now. 

These are not independent bodies. They 
have become partisan and corrupt bodies.. 
That is why the Chief Election Commis-
sioner is not holding the elections in Gujarat. 
A time has come when the Comptroller and 
Auditor General or the Chief Election 
Commissioner or the Chief Justice of the 
Supreme Court must not be appointed on the 
advice of the Council of Ministers. Some 
other forum should be devised in which the 
consensus of all sections of the people and 
the Members of Parliament should be taken 
into account. These people are there only to 
grease the ruling party. I accuse Mr. 
Swaminathan that he  is  doing it. 

SHRI     BABUBHAI     M.     CHINAI : 
Madam, can anybody, without the permis-
sion of the Chair, name those who are 
outside this House and who cannot answer 
the charges ? Mr. Swaminathan has no 
opportunity to answer the charges. Here is 
this officer who holds the office on 
appointment by the President of India. I 
would like to know whether any officer can 
be charged like this by a Member of 
Parliament.     Is it not necessary for the 
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[Shri Babubhai M. Chinai.] Member 
concerned to take the permission of the 
Chairman before naming him ? 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY) : Since the 
officers are appointed by the Council of 
Ministers, it is the Council of Ministers who 
are held responsible and they can reply. As 
the Election Commission is an independent 
organisation having the confidence of the 
people at large, it is unfortunate that wild 
allegations are being made against it. I 
would request the Member to restrain his 
speech and he should not malign the whole 
institution. 

SHRI NIREN GHOSH : I would humbly 
submit to the Vice-Chairman that the Chair 
should be well advised not to pass these 
sorts of remarks. 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY) : I would 
request you also to restrain when you refer 
to the Chair. 

SHRI NIREN GHOSH : These persons of 
so-called independent authorities are 
appointed, in actual fact, by the Council of 
Ministers. This is the trouble. The 1972 
elections have been completely rigged. They 
are a fraud on the democracy as much in 
West Bengal as they have been in Kashmir 
for the last 25 years. The Chief Election 
Commissioner is known to me. He comes 
from my own village. So matters stand there. 
I would like to say that the Congress misrule 
has spread to Gujarat and worsened. What is 
there to rub one's eyes in wonder? There is 
the stinking disease of corruption allround 
throughout India. We are in the Centre. But 
the condition of Gujarat is bound to worsen. 
Therefore, I demand that this Resolution 
should not be passed. Let them pass it with 
their so-called majority. It is another thing. 
But in all fairness, elections should have 
been held long ago. Elections could have 
been held in November at least. Even now. 
they are trying to regroup their forces with 
black money. Gujarat has 1.500 kilometers 
of coast and T. should say that 366 crores of 
rupees worth of gold has been smuggled 
through 

the Gujarat coast. I should say that foreign 
textiles, watches, radio sets, etc. are coming 
here. I would say that clandestine export of 
Hindi films and new luxury items has been 
taking place. Even blue films are being  
smuggled  into India. 

And he has quoted something. It is worth 
Rs. 100 crores a year, and Rs. 6 crores worth 
of liquor. And a former Customs officer has 
now become a big smuggler. And the 
Minister says that he will stage a satyagraha. 
He knows all the big smugglers. If he does 
not know, theie is the Economic Intelligence 
under the Piime Minister herself. The Prime 
Minister knows about it. Why did the Prime 
Minister condescendingly or graciously 
allowed herself to meet Cooli Mastah, the 
smuggler kin? of Bombay ? How can you 
expect that this smuggling can be stopped? 
Some Customs officials do something. And 
nothing can stop it under the presen 
Government because these people are con-
nected with the highly placed bureaucrats 
and many of the Ministers, and the Central 
Ministers are also concerned. So, how can 
you stop it ? So, the entire smuggling 
operation is going on. Basmati rice, 
groundnut oil, wheat, cloth, etc. are still 
going out of Tndia. And Dubai is the free 
port in the Persian Gulf and it is acting like 
that for this purpose. And this activity has 
threatened the whole of Gujarat. Under the 
Central Congress Government, the things 
have come to such a pass that all the 
vulnerable sections of the society—I am 
using their word—that means, the poorer 
sections of the society, 90 per cent of the 
society are being exploited. I need not go 
into it. But you know how the Press has been 
handled-The CBI enquiry or something is 
going on. President Giri has advised the 
Press in his valedictory address to identify 
the black marketeers and hoarders and 
expose them in the Parliament and 
Legislatures. T say. identify the 
blackmarketeers and the hoarders. The 
source of corruption is the Central 
Government. Unless they change, how can 
you change ? You cannot. This is bound to 
worsen. Now, it has worsen-1 ed.     I  name  
another  person  specifically. 
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Pema Tandell. Will Mr. Ganesh kindly take 
note of this name ? He is the smug- j gler 
king. And, unfortunately—how it j happens, 1 
do not know—this fellow is connected with 
the Maruti also. Wonder-' ful! Maruti seems 
to have percolated to all sorts of dubious 
places. That is how things happen in this 
country. That is how things are happening in 
this country. As regards the press, 1 have 
already said. The Gujarati press has rendered 
a signal service. Now that press is being 
sought to be throttled. The working 
journalists are insulted under the Central 
Congress rule. That is what is happening 
there. And the press is sought to be throttled 
down. I say, why the Chief Secretaries. 
Secretaries and big guys in various Depart-
ments of Gujarat are not exposed ? If the 
Chimanbhai Patel Ministry did all sorts of 
things, were these people innocent babes and 
angels ? I suppose not. I suppose they were 
very much in league with the Chimanbhai 
Patel Ministry. Many of them had got flats 
purchased with unaccounted money. And 
everyone has been kept there and no one has 
been transferred. The lesson that the Central 
Government should have learnt from Gujarat 
is to change the bureaucratic structure wholly. 

They ruled the roost in combination with 
the Chimanbhai Patel Ministry. Naturally 
the things will worsen, they cannot brighten.   
That is what is going on. 

Now, about corporations etc. many things 
have been said. I need not go into them 
because they have already been spoken 
about. But, I would say one thing. I suppose 
our friend Mr. Makwana said something 
about the lack of coal. Who said it ? 
Somebody from there said it. Ccal is not 
being supplied to them. I would like to say 
that coal is subsidized. Transport of coal 
over long distances is heavily subsidized. It 
is not reaching Gujarat. Coal is produced in 
West Bengal, very close to Calcutta but it 
does not reach  Calcutta. 

AN HON. MEMBER : It does not stark. 

SHRI NIREN GHOSH : li is m inorganic 
matter. It does not stark. So, it staples there. 
It does not reach Calcutta. This is the 
position. The Railway Minister was 
supposed to answer. He could not answer. 
Inspite of all the facts and figures he could 
not give a single instance. 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY) : Mr. 
Ghosh, you have spoken for 20 minutes. 

SHRI NIREN GHOSH: Why are you 
crying for coal ? I would like to ask the 
M.Ps. of Gujarat and the people of Gujarat to 
consent to the equalisation of the prices of 
petroleum and petroleum products. They are 
not doing it. They are vehemently opposed 
to it. While the coal prices are equalised, 
steel prices are equalised why should not the 
pi ices of petrol and petroleum products 
prices also be equalised ? Why ? What is the 
reason for that ? You should be fair. India 
should be one. Either India is one or India is 
not one. Choose between the two. It is your 
choice. Our choice is that India should be 
one. All this seems to be to the contrary. 

Madam, I want to raise another thing. You 
know what a terrific bungling was made 
about the setting up of the oi! refinery and 
petro-chemical complex in Gujarat on the 
basis of Ankleshwar oil. Everybody knew 
that known oil reserves of Assam were far 
greater than that of any other place. So, the 
first refinery should have come up there. 
Ankleshwar oil field has gone dry. It has 
gone dry already. Yet, on the basis of that no 
refinery was put up. When some oil was 
struck in Ankleshwar, suddenly the oil 
refinery and the petro-chemical complex 
were formed. This is a worst sort of 
bungling. Tf Bombay High does not produce 
any oil—you cannot get oil—you have to 
spend Rs. 1 thousand or Rs. 2 thousand 
crores for importing crude in order to run 
that refinery. I do not know how the Mathura 
refinery will over-come on stream if we 
cannot  find   natural   resources  of  oil. 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADYAY) : Mr. Ghosh, 
please finish. 
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SHRI NIREN GHOSH : Last thing I want to 
say is about naphtha. 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY): What has it 
got to do with the President's rule ? 

SHRI NIREN GHOSH : Madam, it is in 
Gujarat. That complex that produces naphtha, 
D.M.T., it is unfortunately located in Gujarat. 

SHRI BABUBHAI M. CHINAI : Or 
fortunately. 

SHRI NIREN GHOSH: Babubhai \ Chinai 
says fortunately. I agree with him j 
"fortunately". But, what has happened to the 
international price of naphtha ? It has gone up. 
But, the indigenous prices of naphtha have not 
gone up. They have reduced.    Therefore, 
people suspect. 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY) : Please finish, 
Mr. Ghosh. 

SHRI NIREN GHOSH : Now, there is a 
basis for this allegation and that thing under the 
Central Congress rule is not being probed into. 
It is a very big shady deal  that has taken place. 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY): Mr. Ghosh, 
please finish. You have taken 20 minutes 
already. 

SHRI NIREN GHOSH : You have given 30 
minutes to somebody. I have taken only len 
minutes.   I will finish in a minute. 

I will say the last word. I say that the moving 
spectre of Gujarat that is haunting will spread 
throughout India and before this spectre they 
will recoil. They have their backs to the wall 
and this Central Congress rule will have no 
place to   retreat. 

Please beware and beware of what you are 
doing. I sound this note of warning and give 
this piece of good advice—if you can take it as 
an advice—to change the entire course of 
things and have elections immediately. With 
these few words, I   conclude. 
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SHRI N. G. GORAY (Maharashtra): 
Madam, I had great expectations when I 
listened to the Home Minister's speech and I 
thought that in his speech he will give us 
some valid reasons, convincing reasons, as 
to why an extension of the President's Rule  
is  being  sought. 

SHRI MAHAVIR TYAGI: Because 
within  18 days nothing can be done. 

SHRI   N.   G.   GORAY:   I   also   under-
stand what Mr. Tyagi has said.   It is not a 
question of  18 days at all.    When the 
President's  Rule  was  promulgated  it  was 
known that within six months certain pro-| 
cess will have to be completed and if that 1 
process    was not completed then    another J 
extension will have to be asked for. It is ' not 
as if there was only a margin of 18 : days 
from the start; they had enough mar-I gin, 
they had enough time and if they had I really 
wished to do it it was possible for them  to  
complete  the  entire  process  and to hold the 
elections before the President's I Rule 
expired. That was the point that was made 
out by my friend, Shri Advani, and though  I 
listened to the  Home  Minister's speech and 
also the very fluent and persuasive   speech   
of  my   friend      over   there, Mrs.  
Kulkarni,   I  regret  that  I  have not been  
persuaded  to  accept that  the  President's  
Rule  had to be  continued,  an extension had 
to be sought and it was not possible   for   the   
Government   to   prepare Gujarat for a 
democratic election. Madam, much was 
made of the point that we peo-I pie   who   
ask   for   the   dissolution   of  the Assembly 
are  now asking for election.   1 really  do  
not  see  any  contradiction  between the two.    
If at a particular point of time   the   Ministry  
of  the  Assembly  fails to   deliver   the  
goods,   becomes   inefficient, becomes 
corrupt, it is as much the right j of the people 
to ask for a dissolution as it is the right of the 
people to ask for a | re-election.    There is  
no    contradiction at [ all.    The  real   point  
is  whether  we consider  President's  Rule   
as  an   exception  or whether we consider it 
as a rule.    I think, Madam, when this 
particular provision was made it was only to 
provide for an emergency which would not 
last long but now it seems that we have 
become so accustomed  to  emergency  
measures,   we have  become  so  
accustomed   to   President's   Rule that it 
seems that the ruling party is happy when  
there  is  President's  Rule.  They  do not 
hesitate to ask for extension for one reason   
or  the   other.    Madam,   there   are other 
countries, democratic countries, where 
between  the  dissolution  of  the  particular 
legislative body and the election of a new 
body hardly a period of six weeks is allow- 
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IShri   N.   G.   Goray] ed   to  elapse.   
Within   six   weeks   election is there and a 
new body is there. It seems we are capable of 
sleeping over the whole thing for six  months, 
for  an year or an year and a half and go on 
coming to this Parliament and asking for 
extension. I must admire the complacency, 
the non-chalance, the aplomb of the Home 
Minister when he quietly answers that it was 
not possible to hold elections  and  therefore  
he  is  asking I for   extension.   It   is   most   
admirable   but I from the point of view of 
democracy it is i a   very   dangerous   
tendency. 
Coming  to  Gujarat  itself     the  Report does 

not give os all the facts. For instance, Madam, I  
would like to  point out to the very first 
paragraph of this Report where it traces the 
genesis of the whole trouble. It says that the 
students were agitated because of their fees, bad 
food, this and that. It  was  not  only  bad  food  
or  fee.  It was the rampant corruption that made 
it possible for the students to     rise and get the 
sympathies   of   .he   people   from   Gujarat. 
Matters  would  not have come to a head had it 
been only these two or three issues over which 
the students were agitated. The students  are  
agitated  everywhere  throughout India, but it 
has not led to the downfall of Assemblies and 
Ministries.   In this very House you will 
remember that, when pushed to the wall, the    
Government had to admir that the Ministry was 
corrupt, the Chief Minister was corrupt and 
they had to ask him to quit.    Now, in this 
report there is no mention of the fact that, along 
with other causes,  one of the main causes  was 
the rampant corruption. I have r.o hesitation m 
saying that the new President knows it. I do not 
want to refer to anything else, but I can tell you 
that he knew that corruption was  rampant, 
especially so far as groundnut oil was 
concerned.  It was that corruption  that  
hastened   the  downfall  of the Chimanbhai 
Patel  Ministry. Unless you reinove that,  unless 
this report says what steps  have  been  taken  to  
remove corruption,   what steps  have been  
taken against those  Ministers  and     officials     
who  were charged   with   corruption,   who   
were   suspected  of corruption,  who  really 
brought the  downfall   of  the  Ministry,   
things  will not improve.    It is not the students 
or the 

opposition parties who brought about the 
downfall of the Ministry. It was the corrupt 
Government.     Now, there     must be 
somebody   responsible     for   it.      I   really 
wanted to know what this Government has 
done, what Shri Umashar.kar  Dikshit has 
done, what Shri Sarin has done to see that 
those  people  who  indulged  in  corruption u -
re brought to book. No mention  at all. as if the 
only thing that brought about the downfall  of 
the  Ministry  was some  misguided students 
because of the increase in fee, bad food or 
something like that.     I had said at that time 
and I repeat it again, unless you are ready to 
go deeper into the matter, go to the grassroots 
of the whole trouble,  you  will have  this 
trouble again and   again.   Now,   you   have 
got   trouble in Bihar also and it may spread. 1 
do not say that it should spread, but it is likely 
to  spread  because  you   are  just     keeping 
quiet  over the  central  issue  of corruption 
and administrative inefficiency. 

Now, Madam, let me come to the prob-
lems of Gujarat. Very eloquently Mrs. Kul-
karni  talked  about famine. 

[The Vice-Chairman (Shri Bininp-al Das) 
in the Chair.] 

Sir, fortunately it is a fact that famine would 
have  been  affecting  nearly half of India  had 
not  the     rains  come  in  time. Lately the 
rains have come and perhaps a good   part   of 
Maharashtra,   Mysore   and Andhra  has been 
saved.    Gujarat  has not been  saved.    Sir, 
in  Kutch   and  Saurash-tra,  as  Mrs. 
Kulkarni  pointed  out,  cattle are dying in 
their thousands. There  is  no grass available 
and there is no grain available.   What are you 
going to do about it? When she talked about 
famine,  1  thought that somebody over there, 
either she or the other  Members who spoke 
from that side, would say that famine in 
Gujarat can  be eliminated   provided   the 
Central   Government had the courage to take 
some decision about the Narmada. It was 
again and again said that there is scarcity in 
Gujarat not only of grains and cereals, but also 
of electric  power.   Now,   if  the  Narmada  is 
harnessed   you   will   find   that   both  these 
things will no longer be threatening Gujarat 
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There      will      be      enough      electricity 
and grain. The Gujarat peasantry is known I 
for its industrious habits.   They are very I 
good peasants.    They are also known for 
their   industrial   acumen.   They   are   very 
! good   businessmen.   They   are   very   
good j industrialists.    But  you     starve     
them  of power, you starve them of water. 
What can they   do ?   And   this   Narmada   
issue   has been hanging fire for the last 
fifteen years. In this House itself 1 have 
mentioned this a   number  of  times  and  
asked  why   it   is that they are not taking 
some decision on that.    Sir,  I  was  very  
hopeful  when  the j whole matter was 
entrusted  to the Prime , Minister. But very 
quietly the Prime Minister has again sent the 
ball back to the court of the tribunal. I do not 
know how long the tribunal will take. Till 
that time what happens ? Sir, we are very 
seriously talking about the drought 
conditions, we are talking very seriously 
about the scarcity conditions, we  are talking 
about the     non-availability of  cereals   in  
other  countries  also.     That means, we  
must  be serious about utilising all the water 
power that we have, all the electric power  
that we have.  I would  like to  ask   
Umashankar  Dikshitji:   Is  he seriously 
trying to solve this problem ?    There is   this   
dispute   between   Madhya   Pradesh and 
Gujarat. Both the Chief Ministers are not 
likely to come to any agreement because 
each has an axe to grind. It is exactly  for  
that  reason  that  the  dispute  was referred  
to  the  Prime  Minister.  And  why don't you 
tell  Madhya Pradesh, its Chief Minister, Mr. 
Sethi, "All right, if you are going to lose Rs. 
10 crores or Rs. 25 crores per year,  for the 
next ten years we will give you that amount 
from the produce of the land." Let us do 
something like that. But   for   God's   sake,   
let  us   harness   the Narmada  waters.   We  
have   been  told  by experts   that   every   
year  the  Narmada   is likely to yield in the 
form of grains and electricity, wealth to the 
tune of Rs.  1500 crores.  Now, if that is so, 
is it not something  that should  be given     
the  topmost priority ? Or are we going to the 
end of time talking about famine and scarcity 
in Gujarat,   about  paucity     of electricity  
in Gujarat ?  Every  year,  the  Narmada,  this 
mightly river, is threatening us, it is inun-
dating, flooding vast areas; it is only asking 

to be harnessed. But we say, no, you destroy 
but we are not going to harness you because 
the Chief Minister* of Gujarat and Madhya 
Pradesh do not agree. Who is going to be 
convinced about our sincerity ?—I fail to 
understand. So, my request would be. please 
take some decision about it and start 
implementing it. And in the next 10 or 15 
years, the Narmada will be a boon, and not a 
curse as she is today. 

Then, Sir, I would like to say something 
about the Harijans also. It is very unfor-
tunate, and I do not say that it is likely to 
happen in Gujarat only; it is happening 
everywhere. Therefore, it is time that all of 
us sat together and tried to understand this 
problem and took drastic measures which 
would assure the Harijans that what we have 
promised in the Constitution would be a 
reality. After all, what is this trouble about 7 
They drew water from a well because their 
own well had gone dry. And because a great 
crime or offence of drawing water from a 
particular well which was used by the non-
Harijans. the higher castes. was committed, 
they were beaten up, they were killed, they 
were humiliated. And all this is happening 
whether it is the popular rule or wheather it 
is the President's rule or whether it is this 
Government or that. I suppose, Gujarat. 
Maharashtra, Rajasthan and Madhya 
Pradesh, all these must come together and try 
to find out how this anomaly, how this 
atrocity, how this oppression can be put an 
end to. Therefore, I would request Uma 
Shankar Dikshitji to pay close attention to 
this. Then, Sir, so far as this particular area 
of Gujarat is concerned—I am referring to 
Kutch; I think my friend, Mr. Babubhai 
Chinai, comes from that area—it seems that 
it is our Cindrella. Nobody cares what 
happens to Kutch. Sir, that particular track is 
going without water, going without any 
development, and it seems that we do not 
want it. So long as India was one, at least 
whenever there was drought people used to 
migrate to Sind because it formed part of the 
Indus Basin and they could go there. But 
after the division of this country that outlet 
also stopped. Where do they go. It seems that 
we have neither funds nor the will nor have 
we the foresight to see that 
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[Shri N. G. Goray.]  
this Kutch is a very sensitive area, and, 
therefore, it must be developed properly. It 
is not only Kutch but Kandla also. Time and 
again this question has beer, raised about 
Kandla. You developed that port. You call it 
a major port. But you do not allow it to be 
developed with the result that Kandla 
instead of prospering and really serving the 
whole of the northern India as its outlet to 
the sea has been starved: it is dwindling. It 
is getting more and more desolate. 
Industries are running away from it. Why is 
it happening ? Let the Government in 
Gujarat go deeper into it and see to it that 
Kandla is either abandoned altogether or 
Kandla is developed properly. You cannot 
keep Kandla as it is. because after five or 
ten years it will completely go out of 
commission and crores of rupees that you 
have invested there will just go waste. 
Therefore, both Kutch and Kandla deserve 
our close attention. 

Then I would only say that if you want to 
develop this area there is a provision in the 
Constitution. You can have a Development 
Authority, a Development Board which is 
sanctioned by the Constitution. After the 
bifurcation of Gujarat ami Maharashtra the 
Constitution has empowered the President 
to set up Development Boards for Vidarbha, 
Marathwada, Sau-rashtra and Gujarat. Why 
do you not set up a Development Board ? 
You have the provision for Development 
Boards under the Constitution. Therefore, if 
you really want to develop Saurashtra, if 
yoL want to develop Kutch, if you want to 
do justice to them, my request is that take 
full advantage of the power that has been 
bestowed on you by the Constitution. And 
now that the President's Rule is there, it will 
be easier for the President to set ur> a 
Development Board and to see to it that 
development of Kutch, development of 
Kandla, development of Saurashtra is 
achieved in a planned manner. This is all  
that I wanted  to say.    Thank  you. 

SHRI       BABUBHAI       M.       CHINAI 
(Maharashtra):  Sir,    the    President's Rule 
in Gujarat has not been one of unmitigated  
blessings.    Law  and  order     situation 

still continues to be a problem. Only the 
other day we heard of police atrocities on 
journalists and I personally feel that it is a 
shame for an organised and powerful 
Government not to protect a journalist. 
Freedom of press and pressmen is the very 
essence of democracy and .the present 
bureaucrats must also have these ideas 
before them. About a hundred journalists 
have submitted a memorandum and I am 
sure the hon'ble Home Minister will give 
due consideration to it and see to it that 
such incidents do not occur again in the 
State. 

Sir, the law and order situation is chiefly 
because of high prices of essential 
commodities    including      foodgrains    
and 

, edible oils. True, this is not a problem 
confined to the Gujarat State also; it is aa 
all-India problem. Nevertheless the 
rigour of the problem can be reduced pro-
vided the State administration takes steps 
appropriate to the situation. The misfor-
tune, however, is that there is an agonising 
failure of duties at the district and State 
levels. When the political situation is fluid,  
advantage is taken of at everv level 

  to  exploit   the situation. 

There is  no doubt that the law  enforcing 
agencies have a hard time  in containing the  
situation.    The events that led to the     
resignation    of  Chimanbhai  Govern-; nient   
will   be  repeated     if  the  authorities i fail   
in   their   duties.     The   situation   has. I 
however,    been    aggravated    by   drought 
conditions in various parts of the country. 
Kutch, for instance, is the most seriousiy 
affected area. In fact, it is passing through | 
trie    fourth    consecutive    drought    which 
is the  seventh    in the    last eight    years. 
The   rural    population  and    the  livestock | 
have  reached  the  starvation level.    These I 
unfortunate human beings have no money 
even to buy essentials like food-grains owing 
' to    lack    of    relief      works.      As    
grass I supply   is  erratic  and   scanty,  and   
as   the distribution   system   is  
disorganised,   scores of   livestock   are   
under   death-spell   every day.    Hundreds 
of villagers have to roam for drinking water 
as many tubewells are 
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not functioning and many water supply schemes 
lie incompleted or are completed only on paper. 

There  is  an  urgent  need to undertake famine  
relief measures  on  a  war-footing. The entire 
Kutch should be     declared  a famine area to 
obviate the need for assessment of revenue     
production     (Anavari). Land    assessment      
(vigoti)     should     be waived.     Grass    
should   be     immediately rushed to Kutch and 
transported to remote parts   with  speed.    
Grass     depots,     one each for an area of 80 
sq. miles, should be  opened.   The  subsidised  
rate  of  grass should be brought down to    Rs.  
10    per 100 Kg., as against the present Rs.  
17.50, as the purchasing capacity of the 
villagers is  very  poor.    A  large  number of  
relief works  within   walkable  distances    of   
the far-flung villages should be opened imme-
diately.    No restriction on the number of 
persons   from   one   family   should   be   put 
for    relief    employment.    Children above 12 
should be deemed eligible to be enrolled on 
such works. Rupees three per day should be 
fixed as the minimum wages both men and 
women, and Rs. 2.25 for minors. The maximum  
amount payable  to one  person should  be 
raised to Rs.  5  instead of the present  Rs.   3.    
This   is  absolutely   necessary in view of the 
inflationary situation. , Distribution of free 
doles should be made i liberal.    Sufficient 
quantities of foodgrains and  essential 
commodities  should  be  distributed at 
subsidised rates.    As malnutrition  and  
resulting night-blindness  has become     
widespread,     multivitamin    tablets. powder,   
sukhdi,   buttermilk,   etc.,     should be  
distributed  free  by  the    Government. 
Voluntary  agencies  should be  given  subsidy  
for  free  distribution  of  these  items. 

Each and every village should get drinking 
water at its door. All the incomplete water 
supply schemes should be completed on a 
war-footing. Existing tubewells. not working 
for any reason whatsoever, should be made 
functioning at any cost. In some areas 
subterranean tubewells should be bored. 
Tubewell water should be used only for 
drinking purposes Cattle   camps   run   by  the      
Government 

should be opened within a group of 10 to 20 
villages. Voluntary agencies willing to run 
Cattle Centres should be given subsidy at 
the rate of Rs. 1.25 per head. Electricity 
connection should be given for well 
irrigation work. Farmers with irrigation 
land should be compelled to grow green 
fodder on 50 per cent of their land. A 
scarcity PWD division under the District 
Panchayat should be opened forthwith. 
Unless these measures are implemented 
with immediate effect, it is likely that large-
scale death of cattle and even human beings 
might occur in the immediate future 

Kutch is a vast area of land, about 18,000 
sq. miles, that is, nearly one-fourth of the 
whole Gujarat State, with a population of 
about a million people. On August 15, 1948, 
it got integrated with the rest of India .  
Pandit Jawaharlal Nehru and Sardar Patel, 
both assured it of development and they 
were kind enough not to take a parochial 
outlook of linguism into consideration, and 
Kutch was put directly under the Central 
Government as a 'C State only for its rapid 
development. 

Its development started with its First Plan, 
which was Rs. 3 crores. The Union 
Government allotted Rs. 8 crores for its 
Second Plan. It merged with bi-lingual 
Rombay State in 1956. The Boundary 
Commission and the Joint Select Committee 
of Parliament recommended Development 
Boards as envisaged in article 371 (2) of the 
Constitution of India for all the units of the 
then Bombay State. Therefore, I strongly feel 
that a Development Board for Kutch should 
be formed by the President of India under 
article 371(2) of the Constitution. 

Kutch became a part of Gujarat State in 
1960. Its Third Plan was, however, reduced 
to Rs. 4 crores, i.e. half of the Second Plan, 
though the Third Plan of the whole Gujarat 
State was double the Second Plan. These Rs. 
4 crores were just sufficient for the pay of the 
officials and other Government servants and 
establishments.     Thus,  all  the 
development  work 
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[Shri Babubhai M. Chinaul came to a 
standstill.   And from 1962 up to to-day, no 
development work    was    even taken  up  
and  gradually  the  condition of the local 
people deteriorated. 

Kutch is very rich in its cattle wealth, 
which numbers about a million Banni is a 
unique pasture land in the whole of India, 
with its area of 680 sq. miles. Sir Dattar 
Singh, the then Advisor to the Agriculture 
Ministry, Government of India \ kited 
Kutch in 1948 famine and submitted a 
scheme for development of this Banni area, 
which is yet to be implemented. A cheese 
factory, at the cost of Rs. 30 lakhs was 
provided in the Third Plan, but it remained 
only on papers. 

Before Independence, whenever there 
was drought, people from the border area 
and the cattle used to cross to Sindh; but 
after partition, no alternative is provided, 
resulting in gradual destruction of this 
valuable cattle wealth, the back-bone of 
economy of Kutch. 

Water is the main problem of Kutch, as 
e^ery alternate year there is drought, and 
f\ery third year, a scarcity. Kutch has no 
perennial river and so naturally, there is not 
a single site for a major dam. But after 
1962, eight dam sites are surveyed mid 
proposals are with Gujarat Government. 
Long before a pipeline from River Macchu 
of Saurashtra was planned out but yet it has 
to come. 

Kandla, first major port of free India. is 
yet to be developed as envisaged. A 
railway line from Gandhidham to Lakhpat 
via Mandvi and convention of MG Rail-
way into BG from Gandhidham to Bhnj is 
surveyed long before just to remain on 
papers. Kandla free-trade-zone, first of its 
kind in India, bears the look of a desert 
after a decade. 

Kutch is very rich in various minerals, 
i.e. Lignite, Boxite, Barites, Gypsum, etc. 
But all these minerals are yet to be ex-
plored and utilised. 

1 hope that during    the course of the 
next six months, the hon. Home Minister ' 
will   kindly  look     into  the  problems   of 
Kutch and all the problems which I have ' 

narrated to him just now so that at least a 
beginning is made before a popular 
Government comes  in power. 

THE MINISTER OF HOME AFFAIRS 
(SHRI UMASHANKAR DIKSHIT) . Mr. 
Vice-Chairman, Sir, I have carefully 
listened to the speeches which the hon. 
Members have made on this Resolution and 
my colleague, Mr. Mohsin has also taken 
note of the speeches that were delivered 
during my absence. Sir, I do not make any 
grievance of the fact tbat many subjects 
were referred to in the speeches, some of 
which were not at all connected with the 
subject before the House, some were 
somewhat tenuously connected and some 
were somewhat remotely connected. I do 
not make any grievance because on such a 
general issue, hon. Members regard it as 
part of their function and duty to express 
their views for the benefit of those who are 
responsible for running the Government. 
But, Sir I must submit one word of caution 
or need for care because I feel that we 
should not connect irrelevant issues or bring 
up something that happened in West Bengal 
or in Uttar Pradesh or in Andhra Pradesh or 
in Maharashtra or to complain about other 
issues or raise objection against policies 
which have been there for 10 or 15 or 20 
years. The hon. Members may have a right 
to do. But what I would like to submit to my 
hon. friends, to begin with, is that the House 
had, and now has to decide on two or three 
main issues. The first issue before the House 
is whether the House should extend the 
President's rule in Gujarat for a further 
period of 6 months from the 11th of 
September next. We could have shortened 
this period and come back and said in this 
Hcuse that six months are too long that we 
should not wait for such a long time but 
instead let a new assembly be elected and a 
new Ministry be formed. I would request all 
the hon. Members of the House to consider 
honestly whether this would have been 
possible. What were the conditions when the 
Assembly was dissolved am! President's 
rule was imposed ? Sevenil hen.    Members    
have    referred   to   cases 
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in other countries where after dissolution of 
Parliament or Assemblies, elections have 
taken place within three or four months. Is 
there any parallel between die two 
instances? What were the conditions usuler 
which dissolution took place of the 
Assembly, in Gujarat? For several months 
law and order was in shambles.   Agitation 

going on. Students particularly in 
Ahmedabad were greatly agitated over 
their own problems.    Political parties had 

entered the field. Violence had in-
creased. Member after Member of the 
Assembly was forced, against his will, to 
submit his resignation. There was a vacuum. 
The whole of Gujarat felt itself in ?, 
condition of despondency and hope-lessness. 
Development work had come to a standstill. 
Law and order were not in-evidence. 
Revenue collection was at a low ebb. Apart 
from the limitations under the Constitution, 
in such circumstances was it practicable to 
hold elections in Gujarat? I beg to submit it 
was not possible after the next three or four 
months even to say that President's rule 
should be revoked and elections held. Shri 
Niren Ghosh said that this is a politically 
motivated resolution. I cannot understand 
why words should be used which really have 
no relation to facts. It was not politically 
motivated. It is a constitutionally 
unavoidable resolution. Even now 
delimitation work is on. It is bound to take 
two or three months. Can elections be held 
in India during rainy season? There are 
places in India which are full j of water even 
in October. You cannot leally take even post 
boxes or make arrangements . . . 

SHRI MAHAVIR TYAGI: But we j 
understand that the work of delimitation ! 
has not yet started.    Is it true? 

SHRI UMASHANKAR DIKSHIT: I do 
not know the position because the Chief 
Election Commissioner does it. My 
information is that they have started or are 
going to start. It should be possible, in my 
opinion, to complete the work in two or 
three or four months, say by December.       
I   do   not   know   the   exact 

position. 1 can ask the Chief Election 
Commissioner not today because of the 
President's Reception function. We do not 
normally ask. 

I will explain how these things happen. In 
Bihar finally 30 and earlier 19 Members 
belonging to various Parties have resigned 
from the Assembly. At the request of the 
Ciiief Minister, the Chief Election Com-
missioner fixed the 18th July last as the date 
for holding the election. There could not 
have been an earlier day for holding 
elections for 19 seats. The agitation was still 
on. If Bihar Government had been bad, it 
was worse at that time. What happened? If 
hon. Members are not aware, I would inform 
them that the Congress was the only Party 
that wanted the by-elections to be held on 
the 18th July. All other Parties felt that it 
should not be held at that time. What was the 
difficulty? There were no rains at that time. 
There was no delimitation of constituencies 
either. I have felt very greatly distressed 
because expressions have been used against 
the integrity and impartiality of the Chief 
Election Commissioner. I am mentioning 
this not to score a debating point, but to 
explain how the Chief Election 
Commissioner functions. The electoral 
officers, the Governor and Chief Minister 
said that this was being said. We sent an 
officer of the Additional Secretary's position 
from here to some place in the North, Spiti 
or Lahaul or some such place to meet the 
Chief Election Commissioner. 

And this gentleman the CEC thence went 
to Simla. The Chief Election Commissioner 
stated, "I want to know which are the parties 
which want postponement. Does the 
Congress party want it?". We said, "Well, 
several parties, three or four parties, want it." 
He replied, "No, no. I want to know about all 
the parties. Does the Jana Sangh want it?". 
Our officer replied that the position was not 
clear. The Chief Election Commissioner 
said, "We cannot change it unless all the 
parties are in favour of this.". Sir, we had to 
make a request to the leader of the Jana 
Sangh  party  asking  him  whether  he 
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would like this election to be held immediately.      
Then  he  was  good  enough  to , agree not 
because it was his initiative... 

It has a kind of a judicial approach, a 
judicial procedure, and all the parties and 
their representatives have to appear and then 
there are objections filed which are decided 
upon, and thus the whole process takes time. 
Now, unless there are several groups of such 
judicial authorities for delimitation, it is 
bound to take time. Well, they are going from 
place to place according to their own 
programme and we have not come in their 
way.   We have 

no intention of coming in the way, therefore, 
Sir, so fair as this particular resolution is 
concerned, it should not be misunderstood. 
We have no political reason in asking for a 
postponement for another six months because, 
no matter what other considerations are there 
may be, whether they are valid or not, the 
election, to the Assembly in Gujarat, cannot 
take place now. This is the position and I 
submit with all respect .    .    . 

SHRI MAHAVIR TYAGI :     You can 
tell the Election Commission that the 
Government wants to hold the election as 
soon as possible and so, it should hurry up, so 
that it can do the needful. 

SHRI UMASHANKAR DIKSHIT: Well, 
up to this time the Home Ministry, except for 
making some enquiry, has not issued any 
instructions. They have to say, to us, "We are 
now ready. Tell us the date". And, Sir, then 
we give the date. The period of time taken in 
reply may be ten days or fifteen days or 
twenty days. But. normally, according to my 
experience during the 1-1/2 years or so, we do 
not issue directives or give instructions. We 
only ask for information. They have to hold 
the public sittings, etc. as I have made  it  
clear.    That  procedure  is  there. 

 
SHRI , UMASHANKAR DIKSHIT : 

According to the papers before me, I can say 
that the CMf Election Commissioner, in z 
conference in July 1974, stated that the public 
sittings could not be held because of the 
violent agitations there and the Commission 
had then to draw up a 
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programme of sittings in consultation with 
Karnataka, Kerala and Andhra Pradesh. 

"... .The Commissioner has yet to 
finalize the programme. .. .After the work 
of delimitation of constituencies is 
completed, electoral rolls will have to be 
revised...". 

 

SHRI      UMASHANKAR      DIKSHIT : 

Now, therefore, that is one aspect whether 
an extension of six months should be given 
or not in the situation which 1 have 
mentioned. 

The other is a positive aspect of the matter 
whether during this period the President's 
rule has tried to discharge its functions in a 
successful manner, whether its performance 
has been moderately good or not. Briefly, 
Sir, in the booklet which was circulated you 
can find this information. I do not want to 
take the time of the House to repeat all those 
things; there is not much time. I have also a 
summary of the work which has been done. 
And I think that, without being accused of 
immodesty, I can say that the President's rule 
has really tried to achieve a measure of 
efficiency—a performance of which we need 
not be ashamed. In fact, I should say that 
President's rule has done well in Gujarat. 

Sir, our friend, Himmat Sinhji—I do not 
know whether he is present or not—-did not 
find anything good either before or during 
the President's rule, and I am doubtful 
whether he will find it so in future  also. 

Sir, he has also raised matters long before 
the President's rule came into being. He 
made two or three criticisms about which I 
do not want to take the time of the House but 
I am willing to carry on correspondence with 
him. He said that Gujarat was wrongly 
loaded with two advisers. Sir, there have 
been two advisers in Andhra and in Orissa. I 
do not know from where he got the informa-
tion that Gujarat alone is given two advisers. 
Sir, where there were about 20 Ministers and 
several Secretaries, the Governor cannot 
really get the work done alone. He has to 
carry on the development work, general 
administration and law and order, and so on. 
In U.P., there were three advisers; in 
Andhra, two; in Orissa, two; and in Gujarat, 
two advisers. 

Another thing he said is that we have given 
additional funds to 'Sarvodaya Mendal'. Sir, 
it has nothing to do with Jayaprakashji's 
Sarvodaya Manda'. if that is his objection. 
Personally speaking, if the Sarvodaya 
Yojana had been started by Shri Jayaprakash 
Narayan which was doing good work, I do 
not care who accuses me, I would have no 
objection in seeing that the allocations that 
are made an: continued. Now, in this case, it 
was started by Vaikunthbhai Mehta. It is 
called 'Sarvodaya Yojana'. It has nothing to 
do with Jayaprakash Narayan, Vinobaji or 
Gandhiji. I think Gorayji will support me, 
and Shri Babubhai Chinai will also support 
me, when I say that Vaikunth Mehta had 
been devoted to cooperation, and he had 
done an incalculable amount of admirable 
work for cooperation in Maharashtra and 
Gujarat. And it was in that Panchayat and 
Co-operation Section that he started this 
'Sarvodaya Yojana' as it was called. 
'Sarvodaya Yojana' means all round progress 
scheme. So, Sir, there again, I want to assure 
my friend, Himmat Sinhji, that it was not to 
give any undue support to a political 
opponent that this has been done. This is a 
fair and, in my opinion, quite a reasonable 
and proper allocation that has been made. , . 
. (Interruptions) 
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Another suggestion he has made is that 

Gujarat Vidyapeth should not be given tond. 
I do not know why he should think like that. 
Gujarat Vidyapeth's name is connected with 
Gandhiji. It has rendered yeoman's service. 
It has a past history. When I go there, I 
cannot remain without being moved. But we 
are willing to go into the rights and wrongs 
of the proposition whether the land should 
have been made available for Gujarat 
Vidyapeth or not. But it is not proper to 
object to it merely because Gujarat 
Vidyapeth is Gujarat Vidyapeth and. some 
of us may not agree with the principles 
followed by Gnndhiji. Before Gandhiji came 
the I-rench Revolution, the American 
Revolution and the Russian Revolution. 
Despite all this, Gandhiji found a different 
way because in this country the people had 
been terrorised. There was an imperialistic 
power which had completely undermined 
our morale. Gandhiji invented a new 
message. So far as I am concerned, even if 
there is some small special concession given 
to Vidyapeth, personally I do not mind it. I 
want to assure him that apart from the fact 
that it is Gandhi or Gujarat Vidyapeth or any 
other Vidyapeth, if this land which has been 
given, we find that it should not have been | 
given, we shall certainly ask for details from 
the Adviser and the Governor. But knowing 
the manner in which the administration has 
been carried on and the manner in which 
there were constant consultations, I have 
very little reason to believe that the matter 
has been dealt with irresponsibly. 

Sir, another allegation has been made, in 
which two things have been sa'd. One is that 
in Gujarat, atrocities have been committed 
against Harijans or that Harijans have been 
ill-treated in Gujarat recently several times. 
Sir, I admit that we are all ashamejj of it. 
Nothing hurts me more j than to hear.from 
any part of the country that Harijans have 
been ill-treated or beaten or killed. Nothing 
can be worse than that. But, Sir, so far as the 
present situation  in Gujarat  is  concerned,  I  
want 

to submit one thing. It is not so important 
that an undesirable thing has happened. 
What has been done afterwards is far more 
important. Has the administration slept over 
it? Have they showed partiality? I believe 
and I am sure that in every case, complaints 
have been registered, everyone concerned 
has been arrested, people have been put in 
jail and enquiries are going on. For the first 
time in Gujarat in recent years, fines are 
being realised from the people who ill-
treated the Harijans. In some cases, the 
wrongdoers were not from dominant castes. 
In one case there were Kohlis. New, Kohlis 
are not like Thakurs or Brahmins. I am again 
saying that I deplore it in the harshest terms 
possible. But I do claim with all humility 
that in Gujarat, under the President's rule, 
every case that has occurred has been taken 
up without exception in order to see that the 
culprits do not go scot free. An atmosphere 
has been created so that the Harijans are not 
afraid. It has been asked as to why they were 
not prevented. Sir, it is not possible to 
prevent it. At a well, some women 
quarrelled. An old-fashioned woman seems 
to have told a Harijan woman, "Why are you 
doing this. You have touched and defiled my 
waterpot" upon which they quarrelled with 
each other. Then, their menfolk foolishly 
took sides. I should not be misunderstood, 
but it seems to me that in a sense it is a 
matter for appreciation, because the Harijans 
are coming to their own. 

They are realizing their rights, their 
responsibilities and their position in the 
society. And they are fighting for them. And 
I say, Sir, no matter how painful the process 
may be, this process is going to be 
accelerated day by day. Therefore, we the 
members of Parliament, members of other 
legislatures and other publicmen, wherever 
we are, should try to create an atmosphere 
where the dominant castes do not function in 
this manner. We ourselves should run and 
reach the spot and run the risk of 
condemning the people who are doing   such   
wrongs.    I   may  submit   that 
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quite possibly people may suddenly get 
angry. There are people who will not only 
beat the harijan but also the person who 
intervenes. So, Sir, this is a social ailment, 
an age-old social evil, it cannot be removed 
within six months of the President's rule. 

Another question has been raised about 
the treatment of journalists. 

SHRIMATI SUMITRA G. KULKARNI: 
I want one small clarification. In my 
speech, 1 asked whether you would 
consider imposing punitive tax on the 
villages .. . 

SHRI UMASHANKAR DIKSHIT : In  
one case,  it has  been imposed. . . 

SHRIMATI SUMITRA G. KUL 
KARNI: It should be made a rule all over l 
he country wherever the atrocities on the 
Harijans are proved. 

SHRI UMASHANKAR DIKSHIT: 1 
have not that authority to make such a 
general statement. But I do favour that 
wherever the excesses are committed and 
theVe is an identifiable community or 
group, this harsh line of action must be 
taken. I agree with the young lady Member 
in this matter. 

Now, Sir, about this question of treat-
ment of journalists, I do not want to take 
more time of the House. There are many 
other matters and most of them are de-
batable. Now, I would like to submit that if 
there is freedom of the press anywhere in 
India, it is in Gujarat. You may scan the 
daily newspapers. Our hon. friend 
complained why were the Gujarati napers 
snecially invited at Bulsar, as if the 
Gujarati newspaper men are some sort of a 
bad tribe, whereas the English newspaper 
men are good people who would have 
given an impartial version. Sir, I do not 
accent that view. In fact, I am locking 
forward to the day when there will be no 
English newspapers and all the newsnaners 
would be newspapers of Indian languages. 
But where is the freedom of th.*  nrpss in 
danger?    Sir,  if there is  any 
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set of newspapers in any State in India which 
goes on condemning the State Government 
the Central Government and others 
consistently day in and day out, it is the 
Gujarati newspapers of all languages barring 
one or two brilliant or honourable exceptions 
or one might say undesirable exceptions 
whichever way hon. members may like  it. 

So far as the journalists are concerned, the 
versions differ. I will not claim particular 
veracity for any version. Roughly speaking, 
what I have heard from my sources, from the 
Government of Gujarat, etc. is this. One 
journalist met a couple in the night, at 
midnight. One version says that the lady 
wanted Rs. 10. and she was with her 
husband. Another version says that this 
gentleman was under the influence of drink 
and tried to molest her. Then, somebody 
telephoned the police and the police arrived. 
It is said that there was some scuffle. This 
journalist was taken for medical examination. 
The others were very angry as to why he was 
so taken. The Police said that this gentleman 
was smelling. The medical report is that he 
had consumed alcohol, but was in a fit mental 
condition and that you could not accuse him 
of any wrong because he was in possession of 
his wits. But the fact had to be admitted. I 
know that journalists are a sensitive 
community. We must respect their feelings 
and not do anything which will unnecessarily 
annoy them. 

But, Sir, what did they do? They went to 
the Govt. Guest House at about 3.30 in the 
night and insiVed on the watch and ward 
people the chowkidars, outside 'to allow them 
to meet the Adviser*. Those people did not 
allow. They might have been afraid that the 
Adviser mieht remove them from service. 
When the journalists proceeded to enter the 
guest house I must admit that the guard must 
have tried to stop them. There must have 
been a certain amount of manhandling or 
something like that. Wfr-n the journalists 
would not leave, these pol'>=men on guard 
duty outside con*acted the police 
Commissioner. The Commissioner said 'Ask 
them to come in the morning    I will 
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arrange a meeting with the Adviser but not 
at this time of the night. They said 'Nothing 
of the kind. We must see him now'. Then, 
at about 4.30 A.M. the Adviser came out 
and talked to them. Thereafter he appointed 
the Secretary of the Food and Agriculture 
Department, Mr. Chandramouli, who is 
known for his impartiality and high sense 
of propriety, to inquire into the matter and 
find out whether any excesses had been 
committed against them or not. What more 
could ha\e been done? Sir, the freedom of 
the press in Gujarat is more than safe. 

Now, Sir, I think I have done. I do not 
want to take up more time of the House. 

SHRI N. G. GORAY: Sir, would you 
like to say something about Narmada? 

SHRI UMASHANKAR DIKSHIT: 
Narmada is a wider question. I do claim 
that I am generally in agreement with 
Goraysahib as he brings up basic matters. 
But the point is that the Narmada dispute 
has not been returned to the Tribunal in the 
original position. The time of the Tribunal 
would be saved as certain advance has been 
registered in the mean time. Mr. K. C. Pant, 
with the guidance of the Frime Minister, 
has been trying to tackle the problem. But, 
Sir, he had reached a point when he found 
that unless there is a constitutional and 
legal sanction which had the effect of 
enforcing the decision, they would be 
continuing in this condition indefinitely. 
So, Sir, it was decided that the matter 
should be referred back to the tribunal 
because there is a compulsive element in 
Article 262. You may say that we were 
wrong in first having taken it and of the 
Tribunal. But by trial and error we learn. 
The fact that the Chief Ministers and the 
State Governments belong to one and the 
same party, Sir, I must submit for the 
consideration of all concerned should not 
be taken as a fact which would necessarily 
facilitate acceptable decisions. On the 
contrary, Sir, political friends or near 
friends feel that they have a greater claim 
upon the Centre 

(MR.   DEPUTY   CHAIRMAN   IN   THE 
CHAIR) 

Sir, I am not pleading specially for any side. 
And I entirely agree with Mr. Goray that it is 
criminal to allow settlement of irrigation and 
power projects to be delayed on account of 
such disputes. But, Sir, we have to contend 
with human failings and human strength and 
weaknesses and I think that all the best possi-
ble is being done. I have worked with my 
young friend, Shri K. C. Pant He is a very 
thorough man and goes on holding on to a 
complicated problem until he finds a solution. 
I can assure you of that. (Interruptions )     
One by one please. 

SHRI BABUBHAI M. CHINAI: Sir, for 
four years there have been continouj-ly 
famine and drought conditions. Would y>u 
consider the constitution of development 
boards ? In the Constitution also it is 
permitted. Previously, they used to receive 
help from the Centre. Now, it is not possible. 
Therefore, Sir, would you not like to 
constitute these boards? 

SHRI UMASHANKAR DIKSHIT  There 
are two or three areas which have been 
without rainfall for three or four years. My 
own personal view is that—I am not speaking 
for Government and I do not know whether it 
is proper for a Minister to give personal 
opinion—to have bc.'rds for well-defined 
separate areas is not completely free from 
danger but for a small place like a district, I 
am not personally   against the idea. 

But this year, I must submit, is perhaps 
one of the worst years of financial 
stringency. You may say that Government is 
always responsible but in the present instance 
the situation has come about for reasons 
beyond our control. At this time to support a 
proposal which will gel a bad start, in my 
opinion, is not desirable though Kutch does 
need help. Shri Mahipatram Mehta is 
constantly in touch with us. I agree with the 
general approach but I do not know whether 
this move can be made at this time. 
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SHRI NIREN GHOSH : Will yon try to 
complete it or what are the grounds on the 
basis of which you want to come to the 
conclusion that it is possible or it is not 
possible ? 

SHRI UMASHANKAR DIKSHIT : Till 
October no election can be held in any part of 
India, if that convinces you. 

SHRI NIREN GHOSH : Will it be possible 
in January or February ? 

SHRIMATI SUMITRA G. KULKARNI : 
In my speech I referred to the acute famine 
conditions prevailing in Gujarat. In nine 
districts there is not a drop of rain. People 
have taken to eating roots and leaves of plants. 
Animals are dying. Will the Government 
declare famine conditions in the State and 
start relief work or not ? Sir this is very unfair,  
people of Gujarat are starving. 

SHRI UMASHANKAR DIKSHIT : Mr. 
Makwana and another M.P. 

SHRIMATI SUMITRA G. KULKARNI : 
And myself. 

SHRI UMASHANKAR DIKSHIT: They 
have given me last evening a representation 
and we have forwarded the substance of it to 
the Government of Gujarat. Within two days 
all these things could not have happened. 

SHRIMATI SUMITRA G. KULKARNI : 
It has been happening for the last fortnight. 

SHRI UMASHANKAR DIKSHIT: I beg 
your pardon. It is a very alert administration in 
Gujarat, but we have contacted them and we 
will not allow conditions under which cattle or 
men have to starve. 
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MR. DEPUTY CHAIRMAN : The 
question is : 

That this House approves the conti-
nuance in force of the proclamation 
Issued by the President on the 9th Feb-
ruary, 1974, under article 356 of the 
Constitution, in relation to the State of 
Gujarat, for a further period of six 
months with effect from the 11th Sep-
tember, 1974. 

The motion was adopted. 

THE FINANCE (NO. 2) BILL, 1974 

THE MINISTER OF FINANCE (SHRI 
Y.  B.  CHAVAN):  Sir,... 

SHRI NIREN GHOSH : After you pre-
sented the Finance Bill you expected thai 
suddenly the prices will come down ? 

SHRI Y. B. CHAVAN  : Let me move 
it. I will listen to your speech. 

Mr.   Deputy  Chairman,   Sir,  I   move   
: i 

"That the  Bill  further to amend  the 
Income-tax Act,  1961 and the    Central 
Excises and Salt Act, 1944, as passed by | 
the Lok Sabha, be taken into considera-
tion." 

Sir, in my speech in the Lok Sabha on 
31st July, 1974, I had set out the conside-
rations which had weighed with me in 
formulating the taxation proposals. The 
details of the specific provisions in the Bill 
and other changes have also been 
enumerated in the Explanatory Memoran-
dum circulated to the hon. Members along 
with papers relating to the Finance Bill. 

I have only one proposal in the field of 
direct taxes. As hon. Members are aware, 
large unearned incomes are accruing owing 
to the inflationary situation prevailing in the 
economy. It is only fair that 

revenue should take a bigger share in these 
fortuitous gains. The Bill accordingly pro-
vides for an increase in the incidence of tax 
on long-term capital gains both in the case of 
corporate and non-corporate taxpayers. In 
this connection, I would like to mention that 
short-term capital gains are already taxed as 
ordinary income under the existing law. 

As for indirect taxes, the details of the 
proposals are before the House. I do not 
therefore wish to go over the ground again. I 
would only urge that in my attempt at raising 
additional resources through indirect 
taxation, I have refrained from imposing 
fresh levies on articles of mass consumption. 
The choice of commodities has been 
scrupulously selective, some of the basic 
considerations being the need for effecting 
economy in the use of scarce materials and 
mopping up of windfall gains being made by 
middlemen in conditions of scarcity. 

The Bill has also not undergone any 
modification during its consideration in the 
Lok Sabha. It is against this background that 
I commend to this House the Finance Bill 
for its approval. 

The question was proposed. 

MR.     DEPUTY      CHAIRMAN   :   Dr. 
Nagappa Alva. 

DR. K. NAGAPPA ALVA (Karnataka): 
Not today, Sir. 

MR. DEPUTY CHAIRMAN : All right. 
Mr. Ranganathan. 

SHRI S. RANGANATHAN (Tamil Nadu) 
: Mr. Deputy Chairman, Sir, on this the first 
occasion I am attempting to speak in this 
House, I shall try and be as brief as possible. 
Even in the Prime Minister's speech at 
Bangalore on the 11th July, 1974, she had 
indicated that Government will contain the 
budgetary deficit this year within Rs. 125 
crores as indicated in the budget. There can, 
therefore, be no doubt that the introduction 
of this Second 


